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_T 	 AP.LI CA NT( s) 
IERSW 

RESPONDENT(S) 

Advocate for the 

Applicant. 

Advcte for tha 	- 
Respondents 

- 	- 	-- 
Court Orders Office Note 

1 

1 - 
i7_95 

9.3.95 
46 

Agartala 
: 

11113 	applicatioti 	is lb 
 

form and within time. tot 
C. F. of Rs. 501- wi 	 fcle 

AP wrV 	d$tit &Pdft4dV4tf0e If 

bated 	fl:. 2- %) 'anmLtted. 	Issue notice to the 
* - respondents. Eight weeks for 

written statement. Adjourned to 
8.5695. Liberty to the app1icant 
to apply for early 

NOW 

0  after. 

N 

I 	Im Member. 

Member 	 ViceCha irman 
9 AJ 

trd 
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.A.35/95. 
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UFFIE NOT 	 OOT 	OES 
- 	 I- 
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I 	
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8-5.95 . .t 	 Adjourned to order to 10.7.95 1  

	

9 	..oJU. 	-.-.•- 	
tiberty to file wirtten statement.l 

1 

±L .........

--••'- . 	•... 	

Vjceajrrnan 

• 	. 	 -. •.-. im....-.--- 	- 	• 	 LbGr 

i10_7_-95 	!r.S.rtoy for the applicant. 

	

........ ....... 	
An,- Sr 	'ZTfor the rspon- 

dnts. Wx.Ali preys for further six • 	- 	
•.-- 	 •.• 

- - 	
O.ito be listed for hearing on 

- . 	 4-9.95with liberty to respondents 
• 

	

	 : to file written statement Ia the 
tmantie if any. 

VjCChajrman 

ember 

• 	
4995 	. Adjourned to 3.11.1995. 
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e 	 i Jec h a i rm a - 
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3.11.95 	Advocat 
e 
 of the applicant who is 

from 	Tripura 	seeks 	adjournment 

- 	t through another advocate. Adjourned 

to 15.12.95. 	

- • 	
I 	1 

Mem r 	Vice Chairman 

trd 
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	 OFFICE. NOTE 11  DATE 	 COURT S GDER •. 	1, 	... 

	

• 	. 	S  
27.3.96 	 Seen letter dated 18.3.96 brnj- 

tted by the counsel of the applicant - 	. seeking for adjournment of the heari- 

ng to 2.5.96. Prayer allowed. 

Hearing adjourned to 2.5.95. 

Member. 

pg 	. 

on 	 .5.96 	 Mr S.Ali,Sr.C.G.S.0 for the respon- 
t) 	 ' 	dents. 

/ IL 	 List for hearing on 12.6.96. 

• 	 MemI:3er 

SI . 	St .  

	

12 6. 96 	Mr..C. 	s for the applicant. 
/ 	

M.R. Pathak for Mr. B.P. Kataki 

Standing Counsel for the Govt. of Thipur. 

: Mr. 	G.Sarma, 	Addl.C.G.S.C. 	for 	the 

respOndent No. 1. 

 

' 	
Mr. Pathak mentioned that Mr. S.Roy counsel  

for the applicant from Agartala is una, e 61~ 

	 • 	 • 	' to appear tay. He seeks adjournment • to 
I 12.7.96. Hearing adjourned to 12.7.96. 

Mr. G.Sarma, Addl.C.G.S.C. has submitted 

:: 

t: 	th3 Copy 

be 

- 	 th opposite parties. Hearing adjourned to 

12.7.96. 

H 
Member (J) 	 Member(A) 

trd 
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> 
• 	 12.7.96 	 Mr. S. Roy for the applicant. 

• 	 . 	. 	 Leave note of Mr. S.Ali, Sr. C.G.S.C. 

Mr. G.Sarma, Addi. C.G.S.0 and Mr. 

M.R. Pathak are, present for the respondents. 

j, 

Mr. S.Roy counsel for the appricant 

submits that he has received the copy of written 

statement today and he' has to submit 'rejoinder. 

He' seeks time for the same. 

List 	for 	hearing 	on 	28.8.96. 

Applicant may file rejoinder if necessary with 

copy to counsel of the opposite parties. 

Member 

4w 

	
trd 

28.8.96 
	

Mr. G.Sarma, 	Addl. 	C.G.S.C. 

present. 

written 	statement 	has 
	

been 

submitted. 

. 	. 	 List for hearing on 25.9.96. 

4. ' 
	 'C 

7 

-/ b- 

:iL 4Q  

trd 

25.9.96 

Mer 

\ 

Mr G.Sarma for the respondents. 

Mr D.K.Saikja for Mr B.P .Kataki. 

- List-for hearing on 12.11.96. 

• 	 Member 
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12.11,96 	Mr S.Ali,'..GSC and r4M,R. 

Pathak for the respondents. 	- 

Inst for hearing on 11.12.96,' 

Mei" 
pg 
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 jAf)l' ~ 

1 

3-4-97 Learned 'counsel Mr. 3 .Roy for the 
applicant and Mr..Alj, 5r.c.c.s.c. for 
the respondents are present. 
- 	 Let this case be listed for hearing 
on 26-5-97. 

Meniber .ce-Chaian  

The applicant is not present. His 

counsel is also not present. It is 

informed that the counsel is from 

Agartala. Mr S. Au, learned Sr. 

C.G.S.C., submits that the case relates-  

to Tripura and it will be convenient if 

the case is taken up at Agartala.- Let the 

case be heard at Agartala whenever we sit 

there. The next date of hearing will be 

notified later. 

L 

4w 	H Im 

l i 
26.5.97 

9A,1_1 
Vice-Chairman 

nkm 

3.9.97 
	

Let this case be listed for hearing 

at Agartala. Date will be notified later 

on. 

11 

tic 

;1b ~\ 
Member 9~t '. 

Vi. ce-Cbhairrnan. 



'Case is I ixed for hearing. Of fic 

to intiinatetbé counsel for the 

applicant. 	H 
•' :. 
	 H 

	

List on 3-7-98 for 	jflg' 

Member 	.. 	 Vice-Chairman 

On the prayer, of. Mr 	B.P. 

Kataky, learned Government Advocate, 

Tripura, the case' is 'adjourned.ti'll 

14.8.98. 

V 
29-6-98 

2rf 	 - 4t 

• o- 	•4 c- 
	 VC 

i-Z J44 

Sr  

30.7.98 

'H .  

LH jç  

Xc 

n km 

-  4t.-_ 
Member Vice-Chairman 

2-J 	_~
I 	 rw 

1 	 . 	. . 	

- 	i 	I .C-, 9 

. 	 . 	 .. 

• r/  
. 	 / 15.9.98 

oon 
'e"—• 1 74/v  9S"., There i 's no representation 

behalf 	of 	the 	applicant. 

- 

Fee 

e- 	
• - r-44- 

It is informed that' the counsel 

of the applicant is. from Agartala. 

Mr. S.Ali, learned Sr.. C.G.S.C., 

Mr. G.Sarma, learned 
• 

Mr. 	B.P.Katakj, 	G.A., 	Tripura 

and Mr. M.R.Pathajc are present. 

For 	the . ends  of 	justice' the 
case is adjournd till 30.10.98. 

List on 30.10.98.• 	. 

.- 

	

U Member 	
. 	 Vice-Chairman 

	

ct •. 	 • 	 .' 
/ 
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01  
I b 	 30.10 98 	Learned 	counsel 	for 	th 

, 	 . 	 ... 	

.. 	 . 	 . 	 . 

respondent Nos.2 nd 3, state of Tripu a 

submits that the •res.p.onc5.eflts hae 

already granted relief to.the applicant. 

The applicant is not present. Mr G. 

)71 	.Jt'ir 	
Sarira, learred- .Addl.C.G.S.C. submits 

that he has no instruCiOflS. However as 

J . 	. . 	submitted by the learnd counsel for. the 

9 ' 
r 	

respondeflt Nos.2 and 31 the app1icat.On 

hsbecoiie infructuOU. Accordingly 

	

• . 	 application is dismissed as irifructuoUs.'. 

Hwever, later on-, Ifa t transpires that 

- 	 . the applicant has not been • given-;thé 

t 	 relief as submittedly the counsel ..for 

respondent Nos.2- andl 3, the •appliant 

	

- 	
may 1 bring it to .  -the nptic 	of- 	-his 

4i3 - Tribunal 	 • 	• 	..... 

Iz  PI 
• 	 ,-. - . 	 -,. 

M 	 Vi ember 	 - 	ce-Cha 	n 

nkm 	 - 	 - 	- 
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ThThUNL AC1, 198 

Titla Of Us Cass: $NJJPrA Vsi 
UNIN CF INDIA & (IHEFtS. 

IEX 
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sl.N. 	DscXipti•fl of âicuments 	 Page N.. 

ii 	AppliCatifl 	 . 

Ann.xursS- 	j,2,3,4j.., 
6 , 7 ,, 8 ,. 9, i.O , 
ii ,12 13 •,14 I 

• 	..14A,1 	- 
- - - - - - - - - - - - - - - - - - - - - - - - - - - - 

c 
Signature s the applicant@ 

or use in Tribufla1t s CffiCs 

Date ofilir  

3 Date if N.cet bY pSS 	 I 

• 	egstrat i.n 	 . 
3 	 ....... 	sigrtur ..............-._••.1. 

for Registrar. 

A 



Cni j3tLV 

BAR99S 

jwhti 5ench 

IN THE CENrRAL ADMINISTRATT&TftI5Ui'AL 

UjTI MMCH: GMJHATI 

Shri S.WGUPta 	4i Aip  

• 	 Mt. 

• 	 j Uni.n If inia,represefltUby the 
ecretary,MiflistrY if perssnnel, 

public Grievances and Pensiifl, 
(Department If Perslnt 3. and Training) 

Gr,ermeflt if lrIia,NeWDelhL 

2i The State if iripur*,repDeseL*e by the 
Chief Sseretary to the G.err1nert if Tripura, 

Agarta3.a .; 

34 The Acciuntint GTral 
Tripza , Agarta1a 

641  

i 	
paticu1are if the applicant 

1) Name if the Applicant 	- 

II) Name if f ather, -  

lix) Age if. Apjlica nt 	 = 

• 	 IV)øesignati.nand 
part iculars if 

• afjce(Nam.& 
tatien) inwhieh 

•mpltfed or was lu 
•ipliyd bef ire ceasing 
tsb. in service) 	- 

v) cef ice adess 

sri S4'NGUptI. 
Late Suresh Chandra Gupta 

59 yearsi 

Member ,T r iIir3 sales 
Tax Trjbunal,Tri$iras 
Agara . 

Member ,Tripura sales 
Tax Trthunal, 
it F].sr, T.P.SC. 
building ,Agarta ta, 

C.zt di!.. 	•.. . 
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VI) Address fir servict — 
if N.ticee( as 
Stated ab.ve) 

Shamalazer 
Kurjaban(neaX si), 
p:O Kun aban, 
Agartala 7006, 
state. — Triura 

particu].ars if the 	esp.nüntS: 

I) Name if the Resp.ndents: (a) tini.n if india 
$tate .fTripura 
The Acc.untarit General, 
TripUra,Agartala 

fl)Name,Iffat.D ; 	D.sn.tarise 

zI) Age. if Be.sp.retS : 	lies not srise 

w Desli3flatiifl and 
partii.utars if cfie*. 
(name and gtati.n) 

in winch smplOyedi Dies not arise 

v) :f ice Addess :()uniiflif India 
repreSe nt ed by th 
S!,Cretary,Miflistry of 
PersSflnel,PUb1IC G.evanee 
and Pensi.n(Department. if 
Pers.nr& & Trainir ) 

() The state ifTri4ura- 
represetted by the 
Chief secretary, 

G*Wi of Tri4lura, 
Agarta].4 

.•I••s•e•øs• 	.. C.t.•. 	- 
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(c) The Accountant Gen.ral,Trlpura, 
Agartaltio  

vi) Address for 
service , : As above, 

N.ti.i. 

ParticularS if the, : The appliat.i.n it mado 
order againt which against the f•llir ; 
the application 
is made. 

The Pay sip 	by the Deputy, Secretary t. the 

G.verrnnt if  Triuri. .,Fiancø Dip men Etablishee 	ranch1 

in favour if the áppl ant vde NiJ9(j)(44)iu.ffl(E)/8$ dated 

1024 in tupersession .fpay ].ip SSUed .a liorj In the 

impugid pay s4i' 1'he perssnal. pay all.v.ed tithe applicant 

with effect from 5j2O aM 5"i.292 in the se nsr time seal, 

if AS and with effect fr. 	in the Junior 

Admiflistrat ive Grade to protedi his. substantive pay in the 

state Civil Service has been, illegally rdvced and pay if t he 

applicant in the Junior Mninistrative Grad!  

wren1y fixed at Rs.5O/.. with effect fram L.ji93 (cipy 

of tbf impugned pay 4ip is p1aód at Annexure 

40 	subiet in brief : 

Oft pramotien if the applicant fram Tripura Civil 

Service Grads-I to lAS , his pay was fixd in terms if letter 

NCJJ030/25/87AI$(fl) dated 21.1.88 (Annexure 4) issued by 

ti. 1tes.ext N.i at the maximum if the senior timeéeale if 

lAs, l44411, at t7oo/.. and the diffirnce between the maximum 
1 . 

Cut d:..P/4 



Central AdilrolnistrblivJ  

r1i 

of the 2eni.r time staleef lAS a,n# his substarkiVe pay, 

in the State Civil Service, Viz4 $ 650/. was all*ied O 
pay v.1O pay Slip N.J.9(1)(44)-Fifl(E )/88 dated 

___ 	(Annexure 3) In terms .f the said letter 

if Govtv if I'ia (Annexur. 4)the perssnal pay was to be 

abssmd. in lutur, increw4ents/ increases if pay. An 

incrementwas received by the app3.icait intl* State Civil 

ServIce w4f4  1-I1,..89 bef sm his S.nft at ten ..in the lAS 

and his pers.nal pay was raised fr. R!659/- tf weoo/.. vide 

pay slipN..'F.9(i)(44)i..Fifl(E)/8 8  dated 15'11.89(Annexure 7) 

while his pay remained  

on i*npleti.n if 2 year.s .fervice inthe lAS one 

stagr*tien incr.ment if R125/.. in the firm if persenal pay 

was granted 10 the applicant. w 	5.'i2,) by piy lip 

NEF.9(j )(44 ).-Fin(E )/88 dated 29-8..1 (Annexure 8) 

int*rms if Gwt..f India letter. N420011/5/0/AIS(II) 

date&4tb June4199j(Annexure 9),in additi.nt•the persenal 

./. grarted to hSa to pretect his substantive pay 

in the State Civil servic*47 Anither stagnatien ineremeit 

was als* aU*ed to the applicant 	51292 on 

•pletiifl if anitber 2 years if service in the TAs vids. 

pay .1p N.'Fi(i)(  )-Iin(B )/88 dated 5.1242 

(Annexure io) raising the am.unt if stagnatiso increment 

fr*fl I12/." ti R250/'ir: This w a s all*id in additi.n te 

the persinal pay if d)8ci/.. as 

Pay 
Persmnal pay 	i 	800/. 
persenal pay 	 50(faa stagnati.n) 

R 15,7 0/." 

C.rtd • .. 



Contral Ainnis1rt 

R 1S95 

Guvcti 	ih 

T3 	

5. 

Follow ing app.iFtserit of the applicant to the Junift 
AáiTiistrativ.Gra .  w 	1i'193 his pay was Osirrectly fij4 
at fi44,700/. in the sia].e if 	 5,000/.. and the follow.  
ing was ..all.d to the applicant vido pay slip isud byth, 
state G.vt in the FnanceD.partment vid N.;F.:9(j)(44), 

pinE )/88 dated 16S3 Anr*,curei'.12) : 

Pay 	 9j 4700/m 
Psrssr*lpay 	 8OC/ 
psi py 	 Fs i~ -25p/ (f:ff staignatiön) 

But SudOnly a fresh pay slip WaS L$SId in iO.u2.i$ 

4 Annsxure - 13) illegally roduc±ng the pirssnaI payif the 

applicart t.,,.675/.. w $-12i.), J550/.. wjf 5-12-2 

sni to 	 00/,wf 1..1-3 regardless if tb..ft that 

a cass ( N0.2j. if j93) was pending bef we the H.n'ble 

Gaukrati central Ainitrativ, Tribunal regarding samputatiri 

of the said personal pay if fi80O/- for r.t2r.ent 	 ftii  
A reC•VOy .  if s.64468/.. WI OlSi .ff.ct.&f' the appiisart' 

salary f.11*ing the arbitrary r.-fi,cati.n if pay as 

Miresver,flxati.n of pay of the, applicant at 

nooc/-  W1 	1..1.3 by the hepugn.â pay slip (Anrxure..13) 

f  01100igN his app.intoerit t.t he Jun&er Administrative (rnada 

i5 illegal and arbitrary. 

Juriâiti.n of the Tribunal i 

the AppUcant declares that the subject .att.r of 

the p.titi.n and prvisi.n5 of rules against whish 

be wart s xressa3 is within the jrisdicti.n of 

the Tribunai! 
Cut d..,...4P/. 



Gu 

Uaitatisn , 

The applicant further declare that the app].isatisi) 

is within the litatisn prescribed in 9,c21 if 

the Mministrat ive Tribunal Act185 

7 	Facts if the case : 

That the applicant is a cit2zen if Iria 

That the applicant was app.inted to the Triura 

Civil gsrvice arvI on ad-his basis vide 

N.tificatisfl N..F.LO(13 )-cp/79 dated 25.11-60 

iggUed by ftesp.riirt N.o2. ubg.qently,bie 

appsirtmeflt tet he Tripura Civil .rvice  GVi4IW&s 

aade on suhtantive basis VUS Nltificattsfl 

N*,f.:2(6).Gt/78 dated 7,11-850 The pay if the 

applicant in the Grad.'i if the sate Civil sflvLs. 

va$ Rs,OOO/. sin jajaie88 in the Scale if Rs.3600,5800/- 

as indicated intIe, pay slip N..F.)(44)Pin(E)/88 

dated 2-5.8. The date if nect irrIaentvas 1-.11 ,88  

when his pay in the State Civil service was raised 

to RL5,3O/,i 

(cepies if the af*tesaid N.tificatiifl dated 

25-11.80 nd 7,1145 and pay slip dated 2-5-8 

are annexed beret, and marked Annexures 1,2 & 3 

msp.ctively)W 

That the applicant was given off iciating appsintmer* 

to lAS vids N.tifkaticn Ns.p,2(4)/86 dated 

16...87 isud by the .spsndert Nse2. His pay 

was f  Jxed at Fe,4,700/i. ie . at the sax 1tAn of 

.,/Th 



Control A€rnh ttv 1- j 0 n 1  

I 	 8MAR 1995 

GuwhtI 	nch 

t be senier t Jm scale of lAs (Rs32O.47OO/i.) wefè 

1537 an aperssnal pay.f. 500/-. allowed to 

pretect his sutr ive pay in tate., Civil service.. 

a.s indjcatd in AnrxUre , 3, in terms of letter NS4 

11030/25/87!-A I$(II) darted 2iis'88 issued by MSpsnder* 

NoJj. 

 

Felluing grant of an in remerit in tUspay,in 

the Statq Civil service w ejf £.'.u.'.88,ttie prs.nal 

pay, alloved te kla was raised fr 	soo/ to 

as shNn in A xure,3.,is pay remaining fed at 
4700h6 ,0 

 

( A ;opy Of letter N.W11030/25/874 13(11) dated 

2L-1.38 is anrxed b ret• and markedAnnexure-4) 

IV) That t applicant was pr*uited to AS vide Nstificat•ien 

N•14i5/3l/87i.iAISI dAted 5.l2..88 issuet by Respondent 

NW01V HiS pay,hever,remained the some as kn in 

Annexure3 9  as admissth]a. *f 	118S He wai .snfirme 

in the lAS !if 5!.12.8 vide. Ntificati.n 

N.14013/8/90,AIS(iII) dated jO..jmj iSsued by Resp.rert 

(capes if Netiflcati.ns dated 5..j2i88 arid  

are anrxid herete and marked 

Annexure 5 & 6), 

------ 	 ,- 
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V) That due t. an inoreet ,ths substantive pay of the 

applicart in the stat. Civil Service was raised 

to P45,00/-  Wef  F-U-89 9 prier to his 

.nfjrinati.n in the iA$. Follosing this increeat, 

the pers.nal pay allooled to the applicant was also 

raised from i6o/, to fls,300/, 	1u.11-89, 

his pay remaining fixed at 4,700/,, as Sh.Hn 

in the pay slip issued by Resp.ndent N.i2 vide 

N..F.9(l)(44)-Pin(E)/88 dated j..ii-39. 

(A cpy if the pay slip dated j..11-89 

i5 annexed iterets and mark.d Annexure - 7)11  

vi) 	That in c*pleti.n if 2  years, if aerviee by the 

applicant in the ]S  on ad-hie incent if 

R12/ was all*r.d to him for stagnati*n 

in the f.rm if Persinal pay whe'*f 5-i2-0 vide 

pay 5lip N.J.9(l)(44)-Fin()/88 dated 29i..8-1 

issued by the ftespsient N..2 interms if letter 

N..Zx)i3/5/90/AXS(II) dated the 4th Jur.,19j. , 

issued by !mspend.rt N.j,in additien to the 

persenal pay if Rs&aoO/i. granted to the applicant 

to pritect his substantivó pay in the State 

Civil service 

(Cipies if the pay slip dated 29,8.91 

and G.vt. if India letter dated 46!øQj are 

annexed hereto and marked Annexuree 8 & 9} 

C.ntd.. .. 



--- I 

- 	Cont'( A 	
tuttv 

Tif 	fj;q 

VII) That in the cwpletiin of anther .2 years if seivici 

in the IAS.,the applicant was al;l'e4 me. m•re 

(adh.c)'.incremeflt and the pers•nal pay. all4 

to hija in account if stagnation was raised fr 

86.125/ to 	':2O/ vide pay slip N.J.9.(1)(44)- 

pina)/88 dated 5..j292 This was given in 

additien to the personal pay o 	3OO/o afl*.d 

to the applicant to prtee?t his substantive pay 

in thi State Civil ertiii 

(Copy of pay slip dated. 5.1242 is annexed 

beret' and marked Annexur. 104 

viii) That the applicant w as appointee to Junie 

Admiflistrativ Grade 	1193 

Nit if iatisfl •  N...PiO(2),G/76.,dated 14a7i.93 

iUed by RespinOnt N•.2I His pay was fixed at 

6,7OO/- in the s oale 

andhewas alled, 	as personal pay to 

pritect his substantive pay, in the State Civil 

rvice and anether personal, pay if,R2O/ for 

stagflatifflvi4e pay SIii NsJ9(1)(44)ifl(E)/ 88  

dated 164,93,issued by Respondent .No2 In OtbWr 

wa4s9 bis pay and aU4aflces remained the saae as 

he was drawing befe his appointment to Junier 

Administrative GradeT 

(Capis Of N.tificatiifl  dated j44.93 and 

pay slip dated 6..8.'93 are annexed hereto and 

marked Annexure LI and 12 respect iv.ly) 

.ó, 

rr 
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c) That the letter. N32)Ojj/5/90/AI$(IX) dated 4.6-91 

(Annexurs u4) issued by the . ftes'porAent N•.1 clearly 

iticates that the ad..hac incrementa.s rantid as  

per the resswendation of the 4th Pay Cnrnissi$I% 

to imp1ee$ tagnatin at the. rnax1mt if ,thei 

seale if pay and' that it was not 1..  be ,tak,fl 

into aCciult fir the purpise. of fixatiJfl if pay 

in preset isr4ccardine tithe para 2.ifthe 1d 

letter 	it was left to the disit.tiifl .1 the 

$tate G.,errents to s.nsOr the destrability if 

taki tkes.(ad..hsc) gtagnatien, 	awents into 

a$CJflt f. the purp.ss if caLilatt•fl of DA , 

HIUSe flint Allawanc.,,tC 	 1 in r•spøit . tb a mers 

if AU mdii' S,*vice.s under thern The nete baum 

ftul* 5A if AS Pay 1tules,154 ptsvidii that the 

.aflatiifl i'enent shall be in the nature .1 
.  

parsanal pay and shall not be taken,,-iflt$.,8400U1* 

fir the purpise of fUatj#'h if pay In primitien to 

hls3har pist, that is t o  gy,'the stagnattin iniruieflt 

waS to be inIr.i at the tii* if fixatian if pay 

on prt'iS! ; ,, 

	

X) 	That in the Stbj1t if the G•vt. if India letter at 

Annexur. , 9i ttagnatien increment hag bun 

•apprariati ly dei 	a $ Ad-bot iacr.e nt an 

therefire,it ghould not be 4.nusód with an 

.1 
.1 
 increft nt intt* .rdinary sense if thstera 
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XII) That on app.intment of the applicant tot be junier 

AdministratiVe Grade w ,' #V0 j.j-93 the pay of the 

applicant was fhtLy fixed at14,700/ in accrdanc. 

with Sub-ftule. 6B SI the Rule 4af IA$(Pay) ftu].e-s 9 1954 

which inter alia prrides that the pay,  of a member 

of the service of the senior Tke scale,shall Sn. 

appointment to the Junior Administrative Grade. be 

fixed at the stage which is equal to his pay In the. 

senior timescaled sirce the pay of the appli ant in 

the senior time scale was 114,700/.e and p4,-7OO/.'' 

was a stage, in the Junier AdministratiVO Grade 

(p 95 125-47OO-l5O-5(=/-)$ pay was correctly 

fixed at 4700/ by RespOndent No2 by pay slip 

at Annexure 

XIII) That the ftespor$eflt No2 issued a pay sUp vide 

NO.F.9(1)44)FinE)/88 dated 	in suporsessien 

at Anrxur, ,8,10 and 12 directing 

recovery of over six thousand rupees fran the salary 

of the applicant-.This was Uke a bolt. frm the blue 

as because itwas not only a matter of recevery of 

alleged ever payment,this was to cause eniderable 

reduction in the penSionary. benefits of the applieant 

The applicant had already fild a case before the 

(3iuhati CAT being .a/121/93 (which was pel$iflg for 

Ie*ring when the imug ned pay, slip wa  isSUed )c3.aiming 

that the personal pay of W, 00/?' granted to the 
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applicant to prctect his substantive pay in the 5tate 

CiviL Service should be taken intc acceunt fer calculation 

if his pensiOn etc Capes of pay slipS at Annexur. 

8 and  IC) were made Annexures in that cass (CW121/93) 

also which formed the basis of the applicant's 

case.& ftesp4fl$eflt, Ne2 was also a pa.y tc'that 

case but had preferred not to file any written 

tatemorit before the HonIble CAT Even the CounSel 

appearirg on behalf if the State (RespOndent Ne2) 

dd not raise any objection as tethe correctness 

of the pay and personal pay.. on the basis of whict, the 

applicatien was mad& But unfortunately. Respofldent 

Nc2 unilateraly ordered reducti.n of the personal pay 

of thapplicaflt to the extent •f.tI* aføresa1I.. 

(ad.-hec) stagnation increments t*iugh.the impugned 

payslip quit. arbitrarily and illegally without.. 

application if. mind There was absolutely no caut 

for i5sue of Such a pay slip Respondent NI Ijad 

opposed the  applicaticfl before the Hon'ble Tribua1 on 

other grounds but had never questioned the c.rrsctnsss 

of tI* pay and personal pay allNed to the applicar* 

as per the pay siips filed by hJa in support of his 

ciaiØ 

(Copy of pay Sup dat. 10,294 is anrexd 

h,to and mark*d Annxur. 13). 

C.ritd.. 	p/x4 



- 	 -: 

-- t 

I 	
C i ~ " AR. I '35 

- :-u 

•aw 14 

xiv) 	That the applicart made a r.pr.s.ntatien 

in 18.7i'94 before the Respendent, !402. 

against the Impugned pay sUp dated 10"294 

on the grau that reduction of the 

personal pay of 8OC/.,.. granted to t 

applicant for próection of hi s  

subtantiye pay in the Sate _ Civil Service 

tothe •xtent of the p.raøhalpay granted 

for stagnation was not c.rreot as the 

tagtion incr.ments net added to the 

(basii) pay but was prwiI.d as personal 

pay which was not to be taken i nto - 

account for fiatiin of pay in pr*noton 

to higher grad. 101 it was al so psinted out 

in the representation that a case Was 

poning bef ire the H.n'bi. Gauhati CAT 

for t ak ing ..  into accI8t the personal pay 

(granted to the Applicant to protect his 

substantive pay intheSate Civil ervic.) 

for cmputatin of pension .tc t was 

requested that the matter might be 

roconsidereti But as nothing was heard 

about this r.pr.sentati.n,•th. applicant 

madi another application on 51-9 to 

COfltd,.bP/i4A 



i4A 

no puent Is12 r.cesting for an early cancellation 

of the impugned pay slip (nn.x.d ..13) and refund of 

468/- Illegally deducted fran the salary of thi 

applicant feflIng issue if the impugn.d pay. 'slip 

In reply to the same the Respondent NO42 has jntlmated 

vide letter, No. 9(j)(3)-Fin.(R)/$8 dated 8-9 that 

the applicant's pay was rf I 	(vU.. pay, slip at 

Annexur..13) naccardanc.w ith the clarification 

issued by the Govt, of (ndiain their letter No 

2686/93.AIS(II). dated  17,,j293 (cepy not fnished) 

No clarifcati.n regarding the punts raised inthe 

applicant's XepThs.fltat ion have been given in this 

reply as to hav such r.fixation,quits c.ntrary to t 

is, c euld be d 

( A copy of the representation dated 5,j'.95 

annexed bereto and marked Annsxure 14 and the reply 

furnibe4 by lk.spendent N&.2 is annexed as Annexure..14A) 

xv) That adjustment of the personal py grant.d to the 

applicant for protection if his Substantive pay in the 

Stat. Civil service against the .(ad-b.c) increment 

granted for stagnation was totally unjustif.Ied. 

The føl1uing hypothetical case wiuld clarify the 

positiøfl: The applicant had been all*.d personal pay 

of R8OO/4. an 1-11-89 to prøtect his substantive pay in 

the $tate Civil sarvice o  0* 512.'90,he  was all.N.d(ad.h.c) 

stagnation increment of R01.2/, and on 5.12.92 it Was 

raied to sO/- due to another such incr.mont 0  But his 

personal pay of 800/- was reduced by 1s125/- W.:f.5,j2i9C 

and R250/a. w4 	51202 to R675/... and to 5.550/- 

cent • .,:, . p/j 
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respectively by the iinpugr*d pay slipv This caused serious 

in.nit.ry l•sstothe applicant. Assuming that the applicant 

had gt a prietien en 1...793 tea bigher grads,then the 

amount of Et250/. would net have beentaken into accunt 

for fixati.n of pay in the higher grade a rid left..ut a s 

personal pay to be adjut.d against future incr.ments/ 

increases in pay in accsrdanc..w ith F37. It i5 9th*refçe, 

quite clear that the personal pay granted to theapplicant 

to protect his substantiv, pay in the Stat. Civil 9xvice and  

that granted fer stagnation stood on t he same f *at ing at 

the personal pay granted to the applicant to protect his  

substantiv, pay in the $tat., Civil rvfre cannot and sheu 

not have been adjusted against another personal pay 

granted as (ad...h.c) increment £ or stagnit ion which itself 

wat liable to be adjusted against future increments in the 

event of prcnstisn to higher grade as afere8aid The same 

amount cannot be adjusted twice against future inàr.ments 

ftsspeflcient N0.2 had 1ther.fcre 1 alle,i,d these (a4..ho.) 

stagnation increin.nts(qiv.nas personal pay) rightly 

and corr.ct].y onappifration of judicious mind inth pay 

$1149$ dated 29.8i.91( Anfl.xUr.-8) dated 5'192 (Ann.xure..jo) 

and dated 16.8-93 (Anrixure..12) over and above the personal 

pay of B/s' grarted for protection of the substantive 

pay of t he applicant in the Stat. Civil $.rvic.. But ther, was  

no justification what-so..,ver for ordering adjustment of 

the personal pay granted for protection of substantive 

pay against p.rs.nal pay for stagnation wsf 5j2-9o, 

12-92 and 1-.1-93 asw as ordered illegally and with 

r.tr.ective effect vide pay sUs dated iO-%( Anr*xur.-13) 

Cerltd.... .P/iG4 
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which was iss*od in euperssiofl of the earlier issued 

pay slip$ 

xvi) That ther* was no application of wii$ while issuing the 

pay 5lip dated 10..2..94(AflflSXUre 13) is clearly vblsnt 

from the fact that pay of the applicant on his 

appeiftrfleLt to Junior Administrative Grade was fixed at 

R5OOO/- w..f. 1-1'9 by this (bapugned) pay $liØ 

As peiflted .ut in para 7XII) abev.,.pay .rpramtiefl. 

to Junior Aèninistrat iv. Grade was to be fixed to in 

acc.rdafl-e with the sub-ftu]., 68.ofU1*. 4 of the ThS 

pay Rules 1954 which iter alia lays dn that it Should 

b* fixed at the stage which is equal to his pay in the 

soniar time cale$e it was to be fixed at 4,70/ 

And t was cr,ct3.y fixed atRsØ700/, viis pay slip at 

Annexur, 12 But on what consideration it wasf ref ixe 

at 	j- OOO/. 	j..j..93( by Ann.xur. x3) i anyboiy's 

Imagination.- such fixation was Contrary to sub-Rule 68 

of Rul. 4 of the lAS Pay iul.,1954.• No c la r if icat ion has 

been given in the reply to the applicant's representation 

(Ann.xure14A) regarding these p1flt s.Clearly ,tberef ore, 

the refizatiGn of the pay of the  applicant by the 

impugned pay slip has been done without application of 

• 

	

	 mird though the respon$bllity of flzt ion of pay of an 

officer lik, the applicant lies primarily upon the 

RespOndent N9 

XVIIi That by wrong and illegal fixation of the applicant's 

pay in junicr Administrative Grade at Pi*OOO/?' instead 

Cent d..-.. ..-p/x7 



k 

- 	of Rs;4 9 700/ wef 11-93 the ft. sp.r$ent NcZ, had 

furtr reduced the pensionary benefits of the applicant 

prier to the dec1iøfl in Case No.D/121/93 ( in which the 

Honb)a Gauhati CAT have kindly directed that the  

personal pay grantód to the applicant for prtecting 

his substantivl pay in the state Civil service should 

be taken into account for calculation of his retirement 

benefits) ftspondóflt No.2 calculated the applicant's 

pension etc' en the basis of his ipay of 	 Ixed  

by him by Impugned pay sUp.. In fact,the pay of the 

applicant f ixod at R$7OO/, in the Junior Administrative 

Grade ( of 3950.5000) 	101.93 by pay slip 

Annexure 129.in accordance with Sub—ftule 68 of ftuls 4 of 

lAS Ply ftules,.1954 was in order and sheuld not have been 

eterferred with In that event the applicant viould . have 

b.efl entitled to an increment of R1501,. wef 1-1..94 

rai5iflg his pay from R4700/. to85O/!. and reducing 

the personal pay from R/ to 650/. .' Since this was 

a regular increment the personal pay was to be 

adjusted against the same in terms of Annexure 4 

so that while the pay increased fron R4,7CO/. to 

I4,850/,,th. personal pay would have not reduced frz 

geo/, to it650/.. The pay of 	$C/i. plus the 

personal pay of Rs, 250/. granted for stagnation i.•,, 

Rs5,1OO/' should have been the baéis for calculation of 

pensionary benefits tot he applicant-iMm the personal pay 

of p65O/-. is also to be taken into account for 

calculation of pensionary ber*fit; as per the decision 

Coit L..p/x8 
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—18. 

in cas Nd;QA/121/93. 

( A copy of the operating portion of the d.clsion 

of Honible Gauhati CAT in CaseNoC/121/93 i 

annixeqi hereto and marked Annexur..i15): 

XVIII) That there was no ule or Notification which required 

or authorid taking into a cc.unt of the personal pay 

granted for stagnation for flxatien of pay in the 

higher graci.as on jaj-.93. But apparently the 

Respondent N2 had quite arbitrarily taken the 

personal pay for tagnatien into accountand fixed the 

pay of the applicant illegally at 	000/ w, 

and calculated his retiremnt beraf its at g5coo/ 

xix) That the iesponc1ont Nój has issued a Notification vid. 

No. 2D0U/14193/AIs(]I)4 dated 6.7.34 by which the 

words ' for thepurposeof fixation of pay an prtien 

to higher posts' accuring in the note bela Rule 

of the IAS(Pay)Rule s,:1954 have been *njtt.d with 

retrospective efect 1 	wf 30u9i93 Niafter 

issu, of the Notcation,the (adu.ho) stagnation 

increment qualifies to be taken into account for 

fixatiøn of, pay in the higher grad.,.n pr1otion4k In 

respect of those officers who were prcmoted on or after 

30,M9-93 But this is not applcabl, to the applicant 

who had moved to higher grade with effect fran 

Mareever,it is worthehile to note that the stagnation 

increment continues to be in the form of personal pay 

. .P/i9 

J1 
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retrospective efect 1 	wf 30u9i93 Niafter 

issu, of the Notcation,the (adu.ho) stagnation 

increment qualifies to be taken into account for 

fixatiøn of, pay in the higher grad.,.n pr1otion4k In 

respect of those officers who were prcmoted on or after 

30,M9-93 But this is not applcabl, to the applicant 

who had moved to higher grade with effect fran 

Mareever,it is worthehile to note that the stagnation 

increment continues to be in the form of personal pay 

. .P/i9 

J1 
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(A CY of the said NotIfication dated 6-7...94 

it annexed and marked Annexur. 16). 

X]X.A) That in the explanatory memorandum attached to the 

Notlfication,the folling certificate has been given.. 

' IS 5s c.rtif Sad that no member of 	is 

Likely to be adversely affect •d by this 

Notification b* ing given retrospective 

Thu5 it is C.ar that th. object of thi5 Netificatj 

is to give benefit te officers a nd not te take away, 

with retrospect iv. eff.ct,the benefit5 a]Ieady 

•fl.ysd by the 

XX ) 	That tir• j s  not4irq in this Natificatiofl(Annexe...j5) 

whkh cal1b for reopening of already settled cae5 

Specifically Cases already settled before 39-93 

The applicant received upgrdat ion in t he lAS only 
ene., 	on 4o.1..93(fQ0 his retirement  from service 
en 	2..94) frem SenIor tims scale to Junior 

Mmiistratjv, Grad,; Hi pay was also rightly fied 

at $700/ In Junior Administrative Grad, by pay slIp 

at Aflnexure IK But by issuing the inpugned pay slip 

(Annexur...j3)espordent N2 has upset already settled  
posit ion without any just or roasonble cause 

The pgn pay slip(AnfleXure_13) had been issu4 
by eVeniGnt 11142 	jO..94,jn supersessjon of 

Contd 	4 ,.  p/ 
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earlier pay siips leng before the issue of the 

Notification dato 67.'94AnflexUre 16)0 T 

said Notification covers protion cases that have 

takefl place on or after 3Ci,-o9~.93 - #4 But as the applicant 

was upgraded on .j..F.'93.,,thls Not if. icaton was. 

un-applicable and of iø. con .seqience so far the iaso 

of the applicant was concerrd 

xxi) That the folling t;ble,willsbQN the relative 

position of the pay and.persoflal pay all*ied 

to the applicant by Respondent NO.2 threugh 

different pay slips but later on unsettled by 

the Impugned pay slip 

pay and personal pay alleied to the applicant 
vide t he Impugned-pay slip vis-a..'.vis his 

by ImpgQe pay slip .:. 
	 Actual .nt it]amen..... 

— 	 ----. 

Effec- 

-------- 

Pay 	personal P ;;-Pii tota1 Pay 	pJ.f or p,p, 	Total j.emar1 

tive 
fr 

pay to 
protect 

for 
stag 

. 
protec- 
'cion of 

f,o 
stag- 

Substan-' natiorV, èubstan nation. 
tive pay ..tive 

in in the 
state 	. 

pay 
state 

Civil Civil 
servics. .......... 

i-'884700/-' 800/.. - 55O0/..4700/' 	800/-' - §500/..  

512i*90 4700/- 	675/ 125/. 5spçf 4700/. 800h' i25/ 5625/..  

51292 4700/ 	550/ 250/"' 5500/' 4700/ 	800/- 250/ui 750/-  

1-'1-93 5000/- 	500/ §SOC/- 4700/". 800/- 250/- 5750/,  

1.1-
94 5000/.' 	500/- - 5500/-' 4850/.. 650/.. 250/- 5750/.. () 

Cøntd... ,..,,P/2.Ii 
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.marks 

No dispUt 

The entitlement was duly a1t*ed by pay sUp 

dated 29-891 Ann.xUre-8) which wa s 

luperseded by the isnpugmd pay Sii4 

The titlemont was duly a1led by pay slip dated 

• 	5,12.92(Ann.zur.1.0)hiCh was superseded by the 

ipugred-pay slip 

The entjtlementyJas duly alled vids pay slip 

• 	dated j893(fl1xUrO12) which was superseded 

by the impugzd pay 

(.) Due to increment in junior Administrative Grade a 
ThisiflcramentWaS not allaed by the impugned 
pay slip at AnnexUro134 Para'7XVII) of the 
application refars) 

84 Details Of r.midies 
.xbauSted : 

That the applicant made an application to respondent 
Nci2 on 18.7a94 requesting for reconseratiOfl of the 
decision regarding issue of the inpug.r*d pay slip 
(Ann.xUte"13) which was iUd in 5pers.ssXQn of 

aerr.ctly isU0d pa') sU4b5( at Annexures 8,10 and 12)1 

But as no reply to the representation was receivedj 
he made on 5-195 another application to 
RespOreflt Nd12 copy of which has been placed at 

nnexur*'.14 praying for cancellation of the. 
inpugned pay slip by 311-95 and refund of R16468/. 
il1gal3.y recovorid frGrn his Salary follonirl  

issue of the impugned pay slip But the reply given 
by the MspOVdtflt M2 (vide Annexure 14A) fail 
to clarify the points raised in the representation 
and Simply states that the pay was ref ixed accEdiflg 

to clarification given by the Govt. of Inia 

Cort d.'. 
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• 	• 	çr.mert fully integrates inte the basi' pay 
•'.•-.• 	'• 4 

fact the increment granted under 

An 	9,s te t,. in tte firm if ts,flal Pay' 

• 	awast. !nired at the time if pr.ti.n of the,. 

• 	cer t o  igber grade and was to be adjusted against 

- 	!e_i._ 

XI) 	 be clear thatthe ad-hec 

incroment a 11 4wodt gtagntir 	f1cers in terms if the 

/ tetter at AflflXrf..9 issued by the 'tespindent N41-1was 

not 'n 	°'t/iflCrease in the Pay' against which 

the P 7 y granted tithe applicant far preectien 

of hisubL , 'vi pay  inthe state Civil service was to 

be adjusted int. 	if G.vt. if India letter at 

Annexurea4e it was a inert.. 	j,ti -'-- 

form if pers•nal pay which was t&be ignored at the time 

if fixatien if pa y  in pr.n.ti.n te Wigher grade; Respendent 

N02121theref4re ,right ly after Judicious applicat un if 

mind alled the (ad..hoc ) stagnatien inSrement if 

Rs1251-. In the pay  slip at Annexure-8 in the farm of 

personal pay in additien tethe persenal pay  if RO/- 

granted is the applicant to protect his substantive 

pay  in the State Civil Service*I Similarly the Nespendent 

N..2 all*ied another (ad.hoc) stagnatien increment to 

the applicant on cnpietien if another 2 years if service 

in the lAs, 	5u1.92,viâ. pay slip at Annexure.j.o 

increasliv hiipers.nal pay in accourt of stagnation from 

Bs4125 to R250/. This was allie4 over and abeve the 

p.rs.nal pay if R8OO/,. granted to the applicant to 

protect his 	sta nt ive pay  in the State Civil service 

fir reasons stated above 
C.ntd. .. 
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9 Matter npreviously 
fUed at pending bef are 
any court, 

The applicant further declares that he dI 

not prviously file any application befe . ,any  

court in respect of the matter inthe pr.ser* 

application and 'no such application suit or 

writ is pending before any Bench of the Tribunal 

or Caurt 

10 Relief ught 

In view of the facts meritiord in the 

foregoing paragraphsthe applicant prays far the 

ollan 	reliefs: 

For an order cancelling/quashing the 

impugnad,,Pay slip N09(1)(3)41sFifl(E)/ 88  

djted jO,2..94AnnexUr. 13.) which was tssUod 

insupersossion of pay slips dated 29!.81b91 

(Annexur.-84-12-92 (Annexureu"lO) and 

16.8a93 (Annexure-12)0 

For an order declaring that the pay 

ilips iUd sarUer by Respondent N2 

cop iès of which appear at Annexure 810 and 

12 were correctly issued and dimct 

Respondents not to interfer, with the samelf  

For an order dxectiag the Respondent 

Not2 to grant an trrement to the applicant 

W ,AJ X-i'94 ra ising his basic pay rm 

p 9 70/ to 480/.. and crrespDndinglY 



reducing the personal pay of poo/.. granted for 

protecting of his substantive pay inthe State Civil 

service to 4650/ 

(d) For an order directing tltthe retirement 

be nef its of the applicant, shuId be calculated on 

emoluments which should not be less than Rs 750/4. 

pay 94700/. , per sona 1 pay ps;800/.. a r 

personal pay for stagnation th20/priorto 1..j94 

and pay Rs4850/.. 9 P.P. for protection of substantive 

pay in State Civil service Rs660/- and $P  for 

stagnation R020/.. aft. 	-94 should be taken 

into account for working out jo months average ) 

(s) For an order directing the Respondents not to 

apply, the Notification issued  by  }esp0ndent Nd,j 

Vid. NO011j14/93-AI$(II),A dated 67-.94 in the 

case of the applicant ash. did not get any 

prcmot ion on or after 30-9-93 

For an order directing the Paspondent. NoJ2 

to refund 6,468/.. which was illegally 
..!-[.. 

recovered from the salary of the apphcant 

consoqeflt UpOn the issue of  the  inpugned pay 

slip (Annexure.j3) 

otizer TelJefs which the applicant is 

entitled to under the Law and -equity 

interim order:1if any prayed for : Wil 

I  

Colt  
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u particulars of Potal der in respect of the 
application fee s 

Number of Iriari pota1 Order : 0137 742 

Maine of IsSuing Post Cff ice 	: Kunjaban. 

Date of issue of the potal Order 

lv) po5t .ff ice at which payable : Gauhat l 

I 	Ust of enclosures: 

j)Copy ccf, NotIfication N410(13)..0/79 dated 

25-11-80 issued by ftespor.rt No2 appointing 

the .applicait to Tripta Civil 9srvice ade-I 

on ad-he basiT1 

Coçyof Notification No,F.2(6).G/78 dated 

7.-11..85 issued by Resporert N2 appointin 

the applicant to Tripura Civil Service Grade-I 

on substantive basi 

COpY of pay sup ISSUOd by Rspoient N0.2 vide 

No.F.9(1)(44)-Fifl(E )/88 datéil 2..'5-89. 

Copy of letter Noil030/25/87-Ai5(II) dated 

21-1-88 issued by Respondent Noj,which provides 

f ar th0 entitlement of the difference between 

the maximum of genior Time cal* of AS and the 

substanit lye pay in the State Civil Sexv ice as 

personal pay 

s) Copy of Notification N!4oj5/3j/87.AI5,I 

dated 5-12-88 issued by Resporiént NdI 

appointing the applicant to IAS 

Colt d..e...P/21 
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Copy of Not If icat ion N6.1.4013/8/90- Is( III) 

dated 10-1-91 issued by Respondent No1j 

confirming the applicar* Inthe lAS 

Copy of Pay slip No.F9(j)(44)Fin(E)/88 

dated 1511-89 issued by Respondent No424 

Copy of Pay slip NO.F9(1)(44)-Fn(E )/88 

dated 2978-91 issued by Resporent H2: 

Copy of letter Nc01j/5/AI5(II) dated 

4-(*91 issued by Respondent Nój providing 

for ad-hoc stagnation increment 

io) Copy of pay slip No.F49(1)44)pin(E)/88 

dated 12-92 issued by Respondent No.2 

u) Copy .  of Notification No.F.1o(2)-(/76 dated 

J4793 issued by Respondent NO2appointing the 

applicant to Junior Administrative Grade 

Copy of Pay slip No.F.9(1)(3)-p1nE)/88 

dated 16-893 issued by'Resporent No2 

Copy of impugr*d Pay slip No.F.9(1)(3)-Fin(E)/88 

dated 10-2- issued by Respor.nt 	%2 in 

suporsessiori of earlier Pay slips 

Copy of application dated 18-794 mad, by the 

applicant to Resporent Wo2 f or early 

cancellation of the impugrd pay slip and r•fuñ 

of 	6468/... illegally recGvered frnthe applicants 

galary folling the issue of th. Jpugned pay 

slip(Annexure_13) 

14A) copy of letter No.F.9U)(3)-Fin(E)/88 dated 8-2-9 

issued byNespondert N62 in rep).!  to the application 

referred tG in Annexure-14 
Contd... 00 P/260 
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Dated .: ( signature of the AppJ.lcaflt) 

26  

A. copy of the operative portion of the decision 

in Q\/125/93 passed by the Hon'bl. (uhati CAT

1. 

Copy of Not if icat&ofl Noo0011/14/93_AIS(II)A 

dated 6-7..94 issued by nespandent No.1 

authorising • (wIf 30i.9.i.93) taking into 

account of (ad—hoc) stagnation.iflcremeIt f' 

fixation of pay,on prom.otiofl,to higher grade:. 

Vokalatnama 

18) postal. (Xder Ndó01377742 dated 4-3-95 for 

5o/. 

I , Sri s,WGupta, 	Late Sure sh Chandra Gupta, 

aged 59 ycars,retired fran. Goverrmerit service as a 

member of the lAS ( now re—employed as Member,Tripura 

Sales Tax Tribuflal,TriUra,Agartala) resident of 

hyama llbazar,Kuniabafl,Agartala ,do hereby, verify that 

the contents of paragraphs 7(1) to 7(vii),7(xiii), 

7(xiv) and 7(xtx),are true to ay personal knledg., 

paragraphs 7(ix)to l(xii), i(xv) to 7(xviii), 7xd) and 

7(xxi) are believed to be trul to ALegal Advice", rest 

of the feegoing application are my humble submIssion 

and prayer and that I have not suppressed any 

place : Agarta1a 
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Sri 1I..COudhUrY. 	
Un:r Sec 	

L Lary,ClVil secret 

	

h 	r4  

thri t4.rcSarkar. 	
Un 	SccrCtrY,Cvul Secretariat. 

L P i 
15 • jhi.i 1!. P. ShivE1 	

pt.Dir2CtOn,10wrining 
i3 rnp loyrnefl t SC rv 

Shri. D..rOY 

	

	
Dcty ccjistrQr,c0oPti 

ties. 

shri S.f.Duttcl. 	
Unr SecretrY,Civ- Secretariat. 

c rkar. 	
DiThity DireCtOr,TLibal We1are. 

10. ShrIS.3. S 

	

19. Stiri J.C.Chakrahoty. 	
DqytY Collector (Inquirifl 

ioU1. ity ) ,Agar ta  lat 

	

' 	
j:/ 

	

1 	 oider of t 	Governor, 

	

"\ 	o 	
I 	I 

tool 	
( 	

i.5oiikar3I ) 

LhjCf SecretiLy to tlie 
Gov..rflrfleflt of Tiipur3. 

1.. Th3 chief Sect 	ry,G0Ve1T 	of Tripurairt 3 . 

2. rlie Specini scretary to t 
J. TItr Secrctaly to ihL' Chief jj. : dster i Agartala. 

4. O1ics of all inisters,.ca tdlab 

5.. The ?ccountant Gnr?r1,T;' :1; ,igarta1a with request tQ 

issuã pay slip to the of f ice i- s concernpO parly. 

The SccrutryrTriPur pu1ic LL.2rvICO Commission, )gártalt 

This ref..rs to his 1.2tte1U 1.10F.5(3)-TPSC/73 dtec1 22.11.80. 

Ti 	evnuc/5i/Tr 	or 
mic/1' 0()( 	j.vj t 	 & p1nning/ 

1. S. G/i't i.' .1 	. .! .. 	P p r i' it/Jail .DeprU 11Qnt 

U. Ilic District tjU t 	Col actor ,1'J st/South/N 

Tripurci. 	 I  
9. 'rh 	O. . tcr 	ccitciiood.' 

Coritd.P. 3. 

I 
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AEXUE - 2 

Wb 
Wo.F.2(6)_GA/78 

Governrn.nt of irloura 
Appoint -nent & Srvjce Dep3rtflent 

Dated, Agartala, the November 

7, 1985, 

LLc L 	Lc 

In pursuance of 	le 30 of Tripura Civil Services 
Rules, 1967 and in continuation of Appointment & Services 

Department Notification NiO.F,10(15)_3A/79 dated 6,10.80 

(2nd amendnent) read with Notification No.F.19(13)/79 

dated 17.1180, the following confirmed TCS Gr,II Offi-
cers are appointed to the TCS Gr.l(Selectlon Grade) of 
Tripura Civil Service on substantive basis with effect 
from 12.6.85 and until further orders : 

S1,No, Uame of Officer Present post held 
Shri M.L, Das, TCS Gr,I 

- 	 Deputy Secretary, Civil 
Secretariat, Agartala. 

Shri S. 	Deb Roy, TCS 	r.1 - 	 Dy, Chief Executive 
Of ficer,Tripura Tr.baJ. 
Areas Autonomous District 
Council, Agartala, 

Shri S.N. Gupta, 	TCS Gr.I 
— 	 Addi. D.M. & Collector, 

West Tripura, Agartala, 
Shri D.K. Shattacherjee, 

r. -Dy. Secretary, Civil 
Secretariat, Agartala, 

Shri H. M. Choudhury, -. 	Inspector General of 
TCS Gr. I Prisons, 	Tripura 

Shri H. P. Shiv, TCS Gr,I 	- Addi. Registrar, 
Co-operative Societies, 
Tripura, 

ShrI J.P. Gupta, 	TCS are l l Dy. Secretary, Tripura 
Public Service Commi- 
ssion, Agartala, 

The above Notification is 1sued in continuation 
of Appointment & Services Department Notification 

dtod 22.11,82 and dated 12.6.83. 

By order of the Governor, 

'. 	 vo  CO  

 vo 

Sd/- 
- 	 (P. C. Sharma) 

Joint.Secretary to the Govt D  of Tripura. 

Copy to :- 

I, Chief Secretary, Tripura, Agartala 

Sd!- 
(P.C.Sharma) 

Joint Secretary to the Govt. of Tripura, 



-; 
No.P.9(j)(44)..pjn(E)/88  

Govejnt of Tripura 
Civil Secretariat 
Finance Department 

(Establjshjnent Branch) 

Dated,, WARTALA, the 2nd May,, 1989 0  

PAY ETC. REGULTIO sz,ip (PROVISIO.L) 

The oficer named is entiUed to draw pay etc. at the 
monthly rate shown below from the date(s) SpeCjfjd less the 
amount already drawn. 

In case the increment(s) shown as admissible has already 
been drawn or has been wjthheld this authority shoui 

 as void to that extent. 	 be treated  

In case the Officer is on leave on the date of increment, the financiai benefit from the increment will accrue from the date the Ofjcer resumed duty. 

Narne, :'designation arid 	Prom 	Prom From 	 REMARI. 
sCleof.pay. 	

1.188 

Shrj S,N. Gupta, ZAS 
C0issioflerof Taxes, 
Govt, of Trj 

Pay. 	
'S. 	

66,4700/.. 
Perso 	Pay 	•J)( 	650/.. 
5PIO Pay & Other 
allOwances S.. 	 - As admissible to 

	

/ 	 lAS Offj i,b 	L 	
A 
 I' 	

(Be B Bhattacharjee) N ' 	

. 'uiance Officer & 

forw 
	Secreta to the 

to Government of Tripura. 

	

.rrjeci 	:- 

\• Shrj. S. N. Gupta, 
Commissioner of Taxes, vt. of 

Tripura, ('C7' iZ 2. The Addl. Commissioner of Taes, Gpvt. of 

	

at enhanced rate for 
the Peri 	 Shri  Gupta he1c'the post 3, 

	

	
p rd?4,h vi 1 Secretariat, Tri.pura Agarta5 

4. The Estate Officer, Public Works Department, Agartala, 
• Birna]. Roy 

0 

'I 



NO.I13 G/25/a7AIS(II) Governert of India 
P;Iinlstry of Personnel Pjblic Grievances 

and Pen SlOns Department 
of Personnel & Training. 

New Delhj,the 21st January, 1988 

To 

The Chief SecretarIes
m 	

, 
All State Governents/union Territories 

Subject;... Regulation of pay in the senior time 
scale of officers promoted from the State Services 

Sir, 

I am djrecterj to 
Invite a reference to clause(8) Section(l) of the Schedule ii to the lAS (pay) Rules which provides that the basic pay of a promote 

lAS time scale shall not exc 	 d officer in the 
eed the pay and would have drawn in the time scale of the lAS as a direct redujt on that date 

if he had been appointed to the lAS on the date on which he was 
appointed to the State Civil Services. it has been poin- ted out that in some Cases pay drawn in the, "Lower Scale" or "higher scale" as the case may be, as dfined in Schedule II to the IAS(Pay) Sules, on the date of appointment to the lAS, is more than th rraxi.murn of the senior 

time scale of IAS 
2 	

Such cases have arisen where the pay scales in SCS have been higher tha the pay scale of the senior time 
scale of lAS, the IV Pay Coimisj0 have observed that the. 
State Government must ensure that the pay scales of feeder services to the lAS are not higher than the pay scales of lAS 0  30 	

1hile these observations might be kept in view by the State Governments n revising the pay scale of the State Services in order to remove the hardship which would be caused 
by restricting the pay to the maximum of the senior time 
scale where pay drawn in the SCS is more 

than the maximum of the senior tirre scale, it has been decided that the pay in such cases may be regulated as under :- 

' here the pay drawn by the promoted officer in 
the "Lower Sca1e or "higher scale" as the case may be, 	is higher than the maximum of the 
senior time scale of the lAS, he shall be enti-
tied to personal ay equal to the differnte 
subject to the followIng conditions 

:- 

Pay plus perscral pay shall not exceed 
fls.17&C/— per month, 

and 
The p6rsor4al pay shall be absorbed in 
future increments/increases of pay ". 

Yours faithfully, 
Sd/- 

(V. R. Srinivasan) 

to 	
puty S 

-1  wo__  
Copy 	

ecretary to the Government India. 

All Ministry and Department of the Govt. of India. 
Sd!- ' '•. 	

Deputy Secretary to the Government of India L• 	 - 

GOVPkEUT CF TRIPLIRA 
APPOINTff & SERVICES DEPARTMENT, AGAHTALA 

	

Dated, the 1st March, J 	188. 
Copy to ;- 

Ml Heads of Departments/Fjnane • 	
Department for information. 

Sd/— 	1.388 
(P.G.Ghose) 

Under Secretary to the ovt 0  of Tripura0 
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TO BE PUBLI3ED IN TE GAETrE OF INDIA IN PART I 
SG T1 1 ON 2 

Uo.F. 14 O15/.1/67A15 I 
Government of India 

Ministry of Persorriel, P.C. & Pensions 
Department of Personnel & Training ** * ** 

New Delhi, the 5 December, 1988. 

N(JrJFIcATIc' 

In exercise Af the powers conferred by sub-
ru1e) of rule 8f the Indian '.drninjstratjve Service 
(Recruitcnent) Rules, 1554 read with sub_regulation(I) 
of regulation 9 of the Indian Administrative Service 
(Appojntaient by ?roction) Regulations, 1955, the 
President is pleased tc appoint S/Shri (1) S. Banerjee, 
(2) S. N. Gupta, (3) D, Y. Bhattacherjee,(4) H. M, 
Choudhury, (5) J.p. Gupta, (6) S.B. Sen, (7) S.K. 

Ganguly, menbers of the State Civil Service of Tripura 
to the Indian Adin1stratjve Service on pobatlon and 
to allocate theito the Joint Cadre of Man1purTrjpura 
under sub-rule (I) of rule 5 of the Indian Administrative 
Service (Cadre) Rules, 1954. 

Sd/-  

( V.s. MATHUR ) 
DESK OFFICER. 

To 

The Manager, 
Govt, of India Press, 
Faridabad (Haana). 

No.F.14015/31/87_AIS. I 	New Delhi, the 5.12.188. 
A copy a is foriarded for inforjation to the 
following 	:- 

1. The Chief Secretary to the Govt, of Tripura, 
Agartala, (oith 7 spare copies for onward trans:-,iission to the Officers concerned). 

C - 	 Sd/- 1 	
' 	 ( M • S • MAT HUH ) 

 on 6
Cofl)Ln1sO 	 DESK OFFICER. 

-t--- 



S 	 ANRE_ 6 
( TO BE PUBLISHEj,  IN THE GAZETTE 	IIIA PART I SECTION 2) 

N0 .1 4013/8/90..AI5 (III) 
Government of India 

Ministry of Persorre1, P.G.& Pensions 
( DEPARTI T OF PERSONNEL & TRAINING ) 

New Delhi, the 10-1-91. 

_N_0_TIFI _C_A_T ION 

In exercise of the powers Conferred by rule 3A of the 
Indian Administrative Service (Probation) Rules, 1954, the 
President is pleasej to confirm, in the Indian Mministratjve 
Service,, the fo11ovin5; mieabers of the Indian Administrative 
Service borne on the Joint Cadre of Manipur/Trip

'ura with 
effect from the date shn against each :- 

1. ShrI S.Banerjee 5.12,89 
 Shrj S.N.Gupta 5.12.89 
 ShrI D.K.Bhattacharjee 5.12.89 

4$Shrj H.M.Chowdhu, 5.12,89 
 Shri J.P.Gupta 5.12.89 
 Shrj S,B.Sen 5.12.89 
 Shri S.K.Ganguly 5.12.89 

Sd!- 
(S. Subhadra 

Under Secretary to the Govt, of India. 
Tele : 3012285 

To 
The Manager, 
Govt. of India Press, 
Faridabad (Haryana) 

	

No.F. 14013/8/90_jS(1II) 	New Delhi, the 10.1.91. 
A Copy each Is forwarded for information to :- 
1. The Chief Secretary to the Govt. of Tripura,Agartala 

with reference to their letter No.F.12(2)A/87(L) 
WktkxIfxkijx dated 23.6,90 (with seven spare copies for the offIcer concerned), 

* * * * * ,* 	* * *. 

Sd,— ( S. SUBHADRA) 
Under Secretary to the Govt. of India, 

Tel : 3012285, 

C' 
cctl 

• 

S.. 



G0JU4)lEftT OP TRIPURA 
QVIL. SECRETARiAT 

FINANcI3 DEPARJM ENT. 
(EsrABus:ntEir BRANCh) 

:j• 

ii 	 VIIJ 
I 	" 

lie 
• 1-' 	' 

'•.. 	fr 0..r.9(1)(44)_Fin(E)/88.  

_yc 

Dated, Agrtala, the 	th flov o 
19L39,, 

PAY ETC. RECUL4TiO3ir(p110rjqoA) 

Tbcocr(a)naaed bdow is riifr4  to drtv pay etc. it the rncn.ihJy rate(s) shown horn the date(s) specified 
ku the atuUunt iIreaeJy diawu. 

in se ilic payflea'vc n 1aryrmci6lenks) shown as Miijibe hajz3re.dy been tha,!n or withheld or is not 
1etrtde* ôtorda, thM anthdty ihall be txzd 	the 

in Ca the ofr isonIeare on the cbio( rnctutax, the fi=mcid bee5t from the incrcmert will accrue front the date of remnaptku of dnt.rs by the om-t, 

suoverses dtoajii atd adith and Oth= Croveramml. duet should h 
a5xted. NotMn shouL drawl beyoii rhat is alatorisad below. 

Name0 	8hrj 81N.Gupta,IAS, 

Designation :— R*eDirector of Iridu3 tries, 
Scale 	Rs.3200-4700/.. .— 

- 	 ---••----------- 

Name, d%Id and 
scale Of pay 

REMARKS 
- 

11 Pay 	 O!flciating 

Lee Salary :- 

Special Pay :-- 

PsonaI Pay p-- 

A1Iowan 

D.A. 

C.A. 

H. R. A. 

/ 	Other 1110W3flCti 

1.11 .8 

Rsfo/J1 

I 	6 

IflCreII1ext is 
allowed. 

Other 4llowan4es as 	ruijs 
appl1c4ble tofiM Oficers,I 

)\j 

\• 	0 

Vol  

afwe 

A 	 ( S.S) 
Off icer_on...ecj al–Duty, 

.I Shri. 	 Firnce DPttrnont(tt,Urncil) 
• Itdustrje5 Departnent,c,vOf 	 Oovt, of J 	ITIL..... .ne i-'J.XtOr of Industries Deptt., 
. Thc Aojncmt & Sjc 	

Secr j1,ç Trip ui Agarsa, 4. The Egst ()fl',cet P W. I). AaatfaJL 
.— 	- 

tGPA 
C N.1, 1 P6o 
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- GO.:NT OF TR!11jp 
CIVYL SCrTARI,%T 

FINANCE DEPRTJ5ENT 

	

.3. 	
0• - I (srkB1I%fir RikNCJI) 

1)ale& A grJ3, the',Fth Nànt /  
19% 

	

PY'ETC. 	 SLIP'(P '10 VlSI OVAL) 

The Offlrs) nnicd .bcIw is caiti1jej ti !ci pay ct'. at th e '1,h refr( 	hi'w, 	the dale(s) spccjfl 
Ies the amount already drawn. 

In c3se the payflve 

	
or wi,j rn is r 

duo under rules or order, this authority sha! !ic 	 been dij,;'  
In casthc Or IS O kave on the 	the 	c;,2J bcnr'! fry t 	incienfl 	ii1 :xc'u 

from the date of reSumption of duties by the i.:r() 
CCC(T.J 

ducüons of f'Jfld su cripIincJ t'Ct• r. 	

'nr 	7ber 	
ShoJd b0 

affctcd. Nothing situkI  be  drawn bcyo0d ihat 'c uIciç j 
t4amc : 	$z'j, X @X

g  
Oesign3(ion 	

4 Clvi. Si1. 	D.pttd 
Seale: 	). 

NaM4,  dc,ign.iti,n and 
 scale of p:iy 	 From 	

REMAR 

L T f• p :__SubrI,efor. 	
p 	j 47c,5 	

I 1 Leave SaIa *ntInu4tI*n 

thJ 	
Pr... 	

der th. 

	

i 	.00/ 	
•f even 

SpePay: 	

I 	flz 	dt.15•1189 Pcr ofl Pay,Peta 	
ab 

P*y,. 	125/ (f,i a ec*j 
) Allowances 

 I) A 	
•the:, 	

a4isaibl A. D. A. 	 to A 	IffLa.4j1 
C-it- 

 
- 	 II 	Ot1 	

ll(IVflC, 

'y) 
 - .•-' 	 r.-' 	

I / 	.. 	. 	- 	
.,...,.. .., 

' 	 -- - 
• .-' 	i 	L 	•A. <' 

J2rio 	 .... 	

7 
Copy 1 	to 	 /4v~'rdcd  

a.. 	pt 	
CL'.j 2. %ii C$*brUex os! 

$tsxea & b.ta.tri tL.ei ?lr 	
t.l 	 t*1• 

The 	 po, ment & Sry,c 
DparEmt Civil Set:tf; 	Tpra itarI4la 

• 'tic tiiatc Officer, P. W. D .  

	

TGJ'4 --l-4.g '-IO.flQOj 	 . 
-. --.-............ 



LNExuRE 

NO. 2 OOl 1/5/9c.\rs(II) 
GC'JE.?.LET CF L:JIA 

.1,NISTRy OF PERS- 	AJD ( DEPART:g 	PEI- 
OF PERSG:.L & TMIiii 	) 

ua DLI, the 4 June, 1991, 

To 
The Chief Secretaries of 
411 the State Sovernnents and 
Union Territotles. 

Subject :— 	RecornIendatjons of the Fourth Central 
Pay COmjj- grant of ad.hoc incre-men4 to employees stagnating at the 
tax1mum of their scales of pay. 

Sir, 

I am directed to say that it was decided 
vide inistry of Finance Office )emorandum No.7(20)/ 
E.III/87 dated 7th June, 1990 to trea,t stagn a tion  
Increments as pay for the purpose of calculating aA, 
CCA, HRA and retirement benefits in respect of the 
Central Civil Government servants, This is hoiever, 
not to be taken into account for the purpose of fixa-
tion of pay on promotion frorn•oi -ie grade to another 
grade. These instructions .biere extended in the Cases 
of Officers 'Celonging to the All India services who 
are .servin.g in connection ith the affairs of the 
Union, vide our letter of even number dated1_4_9I, 
It ws also sugJe5ted that the State L)overnrnents may 
cuflsJL(jr 	Lijjn.g these benfjt5 to the members of 
All India Services servjg under theth, in the light 
of rule 2(b) of the All India Servjces(Condjtj0fl5 of 

Service Residuary Matters) iu1es, 1960 0  

2. 	 The matter has further been Considered 
and it has been found desirable to clarify the exact 
4rnpljcatjons of the coam4njcatjon made vide our letter 
dated 1-4-91, lereas stagnatjor increments are not to 
be countedf 	the purpose of fixation of pay on pro- 

tion the State Govrnments have been requested to 
Consider 	 of 
ment into account for the purpose of calculation of 
DA, HRA, CCA and en-sionary benefits in respect of the  
members 	All India Services serving under them 0  
In respect of grant of Dearness Allcwances and 

Contd. . . .P/2 
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pensionary benefits to the exthers of the All India 

Services, the rules applicable to them are the same 

irrespective of whether they are vorking in the States 
or are the Centre 0  Further,under the All India Servi- 
ces ( House Rent Allc'e,ance ) Rules, 1977, whereas mem- 

bers of these services serving in connection with the 

affairs of the Union are entitled to draw House Rent 
Allowance at the rates and subject to condition sped-
fled by the Central 30venent in respect of officers 
of the Central Clvii Services Group 'A' those serving 
in their State Cadresa:e entitled to draw this allowance 
at the rates specified by the State Governments concerned 

in respect of Officers of the State Civil Ser'ices, 
Class I provided the alionce, the allowance thus, 
allowed to them is not less than what they would have 
drawn had they served in ccne:tion 'ith tne affairs 
of the Jnion at the same station. It would thus be 
observed that it would be necessary for the State 
Governments to extent the instructions communicated 
to them vide our ieter dated 1-4-91 to the All India 
Service Officers serving under them in regard to Dear-

ness Allowance and pensionary benefits. The same will 

be the position in respect of House Rent Allowance in 
Cc15e the benefits afforded to them by the State Govern-' 
ments concerned are inferior to the benefits which would 
have been admissible to them had they served under the 
Central Government at the wx 	same station. 

3. 	 Regarding counting stagnation Increments 
for the purpose of calculation of City Compenstory 

Allowance to the All India Service Officers sei-ving 
their State Cadres, the position would however be 

different. As per the All India Services(Compensatory 

Allowance) Rules, 1954, which 'includes the grant of 

City Compensatory Allowance' also, admissibility of 

this allowance the members of the All India Services 

is regulated by the orders of the Governmont under 

Contd. . . .P/3 

I 



 

 

-( 	 3  

whom such members are, for the time being, serving. 
The question of cuntinyStafltjon Increments for 

the purpose of ca1cuJtjon of CCA, for the All India 

Service Officers serving in connection with the affairs 
of the States would, therefore, require to be decided 

by the State Goverflents concerned themselves. 

4. 	
It is recuested that the above position 

may be brought to the notice of all concerned for 
necessary action. 

Yours faithfully, 

Sd/— P. N, Narayana 
3-6-91 

Director. 

GCVEj 	CF TRIPURA 
AP?CI' -f & SERVICES DEPAT!.EJT 

Dated,Agartala,the 3rd July,1991, 

Copy to :- 

1. All IAS/Ip$/IFS Cf ficers for information 

op~ 

covo 

t v 
C" .  

Sd/— 	3-7-91 
( 

 

M. Majumde 
) 

Joint Secretary to 
the Government of Tripura, 



GOYERNMENT OF TPJPUA 
CIVIL SPCT'ARIAT 

PINANC! DEPARTMENT 

(65TAflt.!sm4ENr flR.A4c11) 

no.F.9(1) 	

Dated, Agartala the 5th DeCemh 
19921. 

PAY E'rc, REGULA1 ION SLIP (PHOVISIOA14) 

less 	
The officer(s) named beliw Is entitled to draw 

theata-)unt already drawn, 	 py etc. at the monthly rate(s) shown from the date(s) specjfij 

In Me the pay/leave salary/increment(s) sboi as admissible has already been  due under rules or otder, this authority shall be treated as void to that etenI. 
	

drawn or w ithheld or Is not 
In caic 

the officer is on leave on the date of increment, the fiaancl benefit from th 
from the diteof resumption of•dutji by the officer()coflc.etfled 	 e incrementifl accrue  

Deductions of fund subseriptio and reçoYer;e(.r0.5$ and sdvanc and thber 
afected. Nothing shall be drawn beyond what is a1fhorjs,ed below. 	 Government dues shafl be  
Narñe :— 

Sri S.N. Gupta, lAS 
Designation 	

Director of LaM 
Records& Sett1,t, 

Scal.:_ $s32OO,47OO/_ . 
-- . 

Name, designation and 	
.-... - 

J i- 
 rom j rrot From 	From 

/ 	
REMARKS 

/ 	 3 	 I 
- 	

5.12.92 	
1 6 

1. Pay 

 
I- 

spftlal l'ay 

personal Pay 

• 	Prsna1 !a,. 

250/. Pern1 pa 
I (forJstna ion) 

MlowanC 	

thr al1 	 a D.A. 	 bl 	
w ce  
fler t e form 1 

A 	 CA. 

H.R.. 	
II I i • I ) P ther aIlw*5 .1) 

pl 

2 

	

Designa ,j0  Co 	to --
. 

Gup Officer, Offj 

, TA.q. Director of Lan 
	cor 	 m & Sett1efltCOt of 

The AcCOunt5 	
Co of the Director of Lani R ecori s  

The Appointment & Services 
Dpartmeit CIji Scretat Tripurs . Agfa;a  & settlement Trira, 

The Et* Officer, P. W. D. Agarta1 	. 	
. 

C. Nt. 3425. 

/ 



A 
ANNEXURE_ 11 

GOVEfl2,T OF TRIPA 
APPOI 	AN) S ER VJ. ES  DE PAR TMEN-r 

the 14th July'93 

_U_OTI Fl _CATI _Oji 

The Goverflor is pleased to appoint the following 

145 Officers of Trjpa part of Joint Manipur Tripura 

Cadre to the Junior Athnlnistratjve Grade in the scale 

of .39501247_1550/ (non functional) with 

effect from the 1st January, 1993. 

Shri Y.P.Siflgh, lAS (MT : 84),; L). M. & Collecto, Southrrpjp 	• 

Shri R.P.Meena, lAS (MT: 84),Additjonai 
Secretary, Goverrent of Tripura. 

Shrj S.U.Gupta lAS (MT: 84), Director 
Sett1eent & Land Records, Govt. of Trlpura. 

4, 
Shrj D.K.Bhattacharjee lAS (MT: 84),Additjonal Secretary, Gover,- nt of Tripura. 

Shri H.M.Chodhury lAS (MT: 84) Special 
Sales Empo- rium, Uev Delhi. 

ShrI J.P.Gupta, lAS (MT: 84)., D.M. & Collector 
West Tripura. 	 ,  

By order of the Governor, 
Sd,- ( A. L. Chakraborty )14.7,93 
Under Secy,to the Govt. of 

Tripura. 
Copy to :- 

.1. Chief Secretary, Tripura, Agartala. 
* *** * **** 

ç 

t s*Gb 1 	pb. 

Sd/- (A. L.. Chakraborty ) 
Under Secretary to the 
Govt. of Tripura. 

II 

-1. 



_I( ,v 
GOVERNMENT OF TRIPURA 

• CIVIL SECRETARIAT 

FJNA'CE DEPARTMENT 
(ESTABLISHMENT BRANC}I) 

No..F.9(1 )(44)—Fin(E)/813 Ded, Aart.aTu the 	1 6th August, 
1993.   

PAY ETC. RECUL1 ION SLIP (PRO%iSIOAI. 1  

The officer(s) named below isentitkd to dzaw pay etc. at the monthly fate(s) shown from the date(s) specified 
less the amount already drawn, if any 

In case the pay/leave salary/increment(s) shown as admissible has aheady been drawn or withheld or is not 
due under ruigs or order, this authority shall be treated as vorid to that extent. 

In. case the officer is on letve on the date of increment, the tiaancial beiefit from the Increment will acvruo 
from the data of resumption of luties by the officer(s) concerned. 

Deductions o(fund subscriptions and recoveries of lo*ns and adtnces and other Government dues shall be 
*fl'ccted. Nothing shall be drawn beyond what is authoriscd bclO. 

Name:— Shri S.N. Gupta,IAS, 

Dcsignadon.... Director of Land 
1 , ecords & Settlenent, 

Seal. :— 	Fls.3950.,.1 25..47OO..5QQQ/ 

Name, designation and 	 From 	From 	From 	From 	REMARKS scale of pay. 	
I _____  

/ 	2 	.3 	4 	5 	 6 

i 1.1 • 9_  
Pay :—Substant&vqoffl c i a tjng  

4700/_ 
Lcav S1IJy 	 I 	I S  

Personal Pay 	 I 

Specialpay 
Personal Pay : 	250/.( for stngnaon) 

Personal Pay :— 	

. 
Mlowance.:_ 	

SpI. Py if any an otri 
D A 	 •'a1lownccs as admijb1c 

to AI3j offize rs in Tripur 0  ADA. 	 I 	. 	
S 

C.A.  

H.R.A. 	 P . 
Other nJIuwancc 	 '1 

-a 	 • 	 -.--- - 

	

._1 - 	 - fl 	 -- r:.. • -_. -- 

• 	 /1L/' 	
S1gnatur 

	

(Y • 	
- Unr SL rrry to th. 

71 - / 
	

— 	 Goyrm.nt ot Ttpirs 
/ 	 (DIPA DATTA) 

- 	 1ance Dopartn.nt. 
-00PJ/orwardrd to :- 

\.L/Shri S0N.Gupta,IAS, Djrrt 	of Land liecords t. Settlerneflt,Govt.oq Tripura. 
The Accounts Officer, Office of thc Jirectoratt of L an d iecords & 
The Appøltnet & Services Dpar:mertt, UviI S.crctajri.tt , Tripura. Agarlala. 	Settlement,TripuragAgartali  
The Estate Officer, P. W. D. Agartala. 	 - 

TOPA-4-32l0,0j. C. No, 3425. 

im 



QOYEINMIt4T OF TPJPUItA 

CIVIL gECKETA RJAT 

FTNA'CE DEPARTMENT 

(ESTABLISHMENT BRACH) 

JJ 

- f'3 

No. F, 9 (1) (4 )...FIn (0/88  Dated, Agartála thó /') fJ.  Feb, 
1994 

PAY ETC. I{EGULAI ION SLIP (PROVISIONAL) 

The efficer(s) named beliw is entitled to d 	pay ,  etc. at the  monthly rate(s) shown from the date(s) specified IaN the amount already drawn, if ay 

In case the pay/leavc saIary/incrcmcnt(s)s1io as admissbIc has already been drawn or withheld or Is not due under rules or order, this authority shall be treated as void to that ctsnt. 
In Case the occr  is on leave on the date of increment, the financial benefit from the Increment will accrue from the date of resumption of dutics by the officers) ëonccrned. 

Deductions of fund subscriptions and recoveries ef losas and advances and other Government dues shall be accted. Nothing shall bedrawn beyond what is athritaJ bclqw, 
Name:— .5hj 

S.N.GUptaIA5 
Dcgnaou : 	iSC 	

cm tary, 
Government of Tripur 

Name, designation and --------------- 

	

scale of pay. 	 Frr

1l 

	

From Jrom 	REMARKS I
4 	5 	6 

I 	 1 	DU  DR 

	

/ 	
i) This Supersedes Pay :—Substantive/Offlcjatjng 	421 	 the p ay e t c, me g iii a t 

Lcav, Sa!a:y:-.. 	 5.1290 5.12.9 	on slips issued 
earlr under the 

	

Pay : 4700/ 	47O/.. 4100/- 4700/.. 	Quthority of even II  Spccialpay:p Pay : 	6751 	
55F''1 800/... 
	800/- 	

number dated the 
 28,8.910 5.12.92 

	

P. Pa 	 I 	

& 16.8,93, 
125/ 	250/..: 125/.. 	250/.. 

A ij 	 ii) Over payment may 
JIOWUDCN :..... 

1 1.1.93 b recovered forth D.A.
with under inti.ma... 

A.D.A. 

	

Pay 	i5000/ 	 4roo,&. 	 tlon to this i  Departm , P.pay 	 1 500/ 	 800,.. 
Person4for1 - 	I 	250/.. Otherallowances l Allow I nces ae admjssjbj 

to AT °fuicrs In; Tripux, 	I 
Sure 

/ 	
K. (DIM 	

Prslgnag ion Assat. Prh,ate Secretary 	 r  
Governmenc of Tr urp Copy 	rdcd t 	

A5.rt5 	 Fner 	:t , 
4TS.N.GuptaIAS&.t 	

& 
2.The Deputy Secretary,S.ADepartt 	

Govt. of Tripura 0  The Appolntmg & S.rvices Department. Cet 	Tripura, Agartala. The Estate Ofllcer, P. W. D. Agartaja, 

TGPA-4.3-92._. lOOOQ—J. C No. 3425. 
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T. 

The Joint 5rej_j t the 
Government of Trj 
Finance stt.arflch 
Agrta 0  

sub;- Eeuctj.n of pers rial pay in rec?ct Of hri 
S.N.Gupta IAS(RCtd.) - rer?ti.* Df. 

Xi41y refi"r to mY represtatj,n ds. - ed the 18th July 1 194 on the 	eve su)ject in which it was Pointed thit I)y )v 811Q N 	.Z1()/(44)/pj(g)/89 
dated 10.294 which was issut In 3 uerze5sjon of the pay Slips tated 

2).8,1991 5.1292 and 1 .8o93,the personal pay allowed to 
Inc for prstectj,n of my EurtntIve pay in the State Cjyi2, Servj has been rduce4 an.l recovery of g1leged •ver_paynt 

s priyJ that The 
ffia ter my be reconsidered and my pars onal pay ret.red.t uaf tunat1y no 

action has been tan. 

20 	 On careful 	 of my Cat it wifl ke Sees that t,ay lip* dte 29 1a , 199150l2 Q and L41.8.93 were corrctly issued and dii nct warrant any interference because 
the pers4)n1 Pay zlrantej fr 

protection of my Substantive  pay th te I tte CiU Cervice could not have been justed  in terrn of 	 Indi letter N0Q1i01r)'25/97(11) date 21,1.1986 ajain 	aster pers,j pay granted for 
stagnt)n.M.evtr the cdse pending before the Central 
Adminjstritjve Tribuna1,3autj has 

SlflCe been ecied and a direction has been  Issuft4i  to ta 	mte acceunt the personal 
pay 'ranted to me for protection of ny eubstantjve pay in 
the State Civil Service for caleu]atin of my retirennt bm-nailts. 
30 	 Further ,it will be seen 

that  fixQ tiOn of my pay at as.5.000/... w.e.E. 1.1.1993 by the said pay slipiatci 
10.2.1994 was al, ináorrict.Acc.rdjr4g to u]i..Rt] 	$ of 
Rule 4 of lAS (Pay ) RUles.1954,my 

pay on promotion to 
Junior Administrative Grade was to be fixed;at Po4 e 700/u. 
as was csrrectjy done by the pay slip dated 16.801993 

Crnta...P/2 



4 
	 r, 

-2.. 

40 	

my pay was tid at .4.7oo/ w.e,f.1.11993 aE af.reai4 I am entjt1 	t 	n 	cre*t of .150/.. v.e •  1 slo194.T 	yBe 	 in 	
fresh ay slip simu).. 

ne.usly reducjn the persina] ray qrant 
	

protectj of my sut 	
pay in the ta Civil Service from .83o/ t. 	

ihe persa1 j:ay far 
5tie i..0250, 18 

in ddjj •Th will nat 	any change in th tataj f .ay plus pers,nal ay 
inclusj of the pers.nal pay crint 	

as all, 	y pay Blips at 	5.12. 	
i.e.p5,7501_0 

50 	 Unjer the cirC 	tcs1 r1ust y. to olease move 
the G.vt.th Cice the pay Slip at 1 0.2.1994 refer red to &vea1d restore the ay Slips dated 2908.199151292 and 1.81g3 iSsUe &frh

rA4v
sli 

 ki xing my  pay w.e.f,1.1 Ic94 'lq 	t' theersQ'fl 	ay f .5o/_ far prsP tc.cti!fl f ry su 
t.IntiVe ;y In the Str- 

0 

tL, 
Civjj Service an1 per'snaj 	f 	far stam 

3tien a 	tat 	in th ferq.ing 	
d iirect ref unJ of the recoverei  amewf on accaunt  of alleq •verpayet ttIlljng In view of the 1nncjai. hardship facet ly 

rne,j is request 
that rder reardng rfun Of the illera1y recoveraA 
:mn,urt cf .6,468/.. rav 1es he Pi-Sd 	31st Janry,  1995. 

For the dVe act of 	 I szi.1j remain ever gr'tefuj 

Y•urs Lithfu.hly 

	

• 	 ( S. • 
Merner, 

	

- 	Tripura 	le Tax Triuna11 
Trjrtra z Acartala, 	• 

) 

1 ' 
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14"0  
AN1'EX1JiE— 14 A 

NO.F.9(1) (3)—Fin(E)/88 
Governr*eit of Tripura 
Finance L)epartrment 
Establjshnjent Branch 

Dated,Agartala, the 8th February,1995. 

To 
ShrI J.P.Gupta, IAS(Retd,), 
State Election Commissioner, 
Tripura, Agartala. 

Subject :— Refixation of pay. 

S ir, 

I am directed to refer to your 

letter No.nil dated the 8th February, 1995 

on the above subject and to say that your 

pay has been refixed in accordance with the 

clarification issued by the Government of 

India in their letter No.2686/93—AIS (II) 

dated 17.12.93. 

Yours faithfully, 

Sd/— B.K.Chakrabort 
Jt.Secetary to the Govt. of 

Tr i riur a. 

Copy to forwarded for information to :- 

1, Shri S.4.Gupta,IAS(Retd.) ,Member, 
Tripura Sales Tax Tribunal,Agartala. 
This refers to his application dated 
5.1.95. 

two ' 
 

S . 
 

Coo 

1icbIi 	t($ 

n 

2. Shri D.K.Bhattacharjee, IAS(Retd.) 
80 Akhaura kthad,Rarnnagar,Agartala, 
This refers to his application 
dated 3.1.95. 

-4 
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AN EXT 	Fi1j,j 
THE DFiISIOI4 GIVEN BY CENTIBAL 

AMItflSTRArIVE ThIBUj GAUHATI IN O.A. 
NO.120/93, 121/93, 122/93, 

124/93, 125/93 and i26/93 

21. 	
The respondents are directed to recal... 

Culate the Pension of the applicant within 3 months 

from him thearres of difference of epnsjon and 

other benefits withjn a further period of 3 months 
i.e. 

within a period of 6 months from the date of 
receipt of the Copy 

of this order. This order shall 

apply and form part of each application mentined 

in the title. 

22. 	
It is made clear that the above direc... 

tios will apply to the applicant in view of the 
partjcu1 	

Circumstances relating to them and may 

not be treated ipso facto as of general application. 

23. 	
Each application is allowed accord1ngly.  

No order as to Costs. 

/1 

:" 	
41çç 

, 4 

Sd/— VICE C}-IAIRMAN 

Sd/— MEMBER (ADMN) 



SUBSECTIuN (1) 	
AN!"EXURE 

Goverrgr4ent of India 
Ministry of Personnel,publjc Grievances and Pensions 

(Departmet of Persoar*j and Training) 
. . S. S 

New Delhi, the 6th July,19940 

NOTI F IC An ON 

In exercise of the powers conferred by sub-. 
Seøtjon (i) read with sub—section (IA) of Section 3 of the All 
India Services Act, 1951,(51 of 1951), the Central Goverrent,af+r 
Consultation with the Governts of the States concerned hereby 

makes the following rules further to amend the indian Administrative 
Service (Pay) Rules, 1954, namely :- 

(1) 

	

	
These rules may be called the Indian Administratj,e 

Service (Pay) Sixth Amendment Rules, 1954, 

(2) 

	

	They shall be deemed to have come into force on the 

30th September, 1993, 

2. 	 In the Note below rule 5A of the Indian Administrative 
Service (Pay) Rules, 1954, the words for the purpose of fixation 
of pay on promotion to higher posts', shall be omitted, 

• 	 Sd/- 
( v.p. DHIrA 

DESK OFFICER 

EXPLANATcRY EMt11ADIJM 

The members of the Indian Athnjrijsatjve Service t 
stagnating at the maximum of the Junior Scals/Senjor Time Scale/ 

•'3unior Administrative Grade/Selection Grade/Supertime Scale/ will 
get one stagnation increment each for every 2 years of such stagna-. 
tion, subject to a maximum of three increments.These increments are 

in the nature of personal pay and are not taken into accoubt for 

fixation of pay on promotion to higher posts and for applying the 

cei11ing on pay plus specIal pay.Thjs position is based on the 

Ministry of Finance iflStructjo5 on the subject which are relevant 
in the cases of the Central Goverrent employees.That Ministry have 
taken a decision to count stagnation increments for the purpose of 
pay fixation on promotion also.As their orders became effective on 
30th September 9 j993,the Indian Administrative Service (Pay) Rules, 1954, are also being amended accordingly 

from the same date. 

It is certified that no member of the Indian Admjsjstra-. 
tive Service is likely to be adversely affected by this notification being given retrospective effect. 

Sd/-. 

( Y.P. DHI?A ) 
DESK OFFICER 
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TE TRIBUNAL : GUWAHATI BENCH : 

  

IN 

GUWAHATI 

I N THE MATTER OF — 

O.A. No.33 of 1995 

Shri S.N. Gupta 

— Applicant 

— Versus — 

Union of India and others. 

— Respondents 

— A — 

IN THE MATTER OF — 

A Written Statement on behalf 

of the Respondent No.2, the 

State of Tripura. 

WRITTEN STATEMENT 

I, Shri B.R. Mukherjee 8/0 Lt,Biswa En.Mukherjee 

Deputy Secretary to the Government of Tripura, 

Appointment and Services Department, do hereJ 

solemnly affirm and declare as follows. 

1. 	That I am the Deputy Secretary to the 

Government of Tripura, Appointment & Services 

Department and have been authorised and empowered 

to file ... 



T. 

0 

to file this Written Statement on behalf of the 

State of Tripura. I have gone through the 

relevant records of the case and also application 

filed by the applicant before this Honble 

Tribunal and understood the contents thereof. 

That save and except what has been specifi-

-cally admitted in this Written Statement, all 

other statements made by the applicant as against 

the State of Tripura may be taken as denied by the 

State of Tripura, the Respondent No.2. 

That as regards the statements made in 

paragraph 3 of the application, this deponent 

states that the payscale of T.C..S. Grade-I officer 

is higher than that of the I.A.S. i.e* payscale of 

T.C.5 ~Iis Rs.3600 -5800/- while that of the 

I.A.S. officer is Rs.3200-4700/-. The applicant 

is drawing the pay of Rs.5500/- in the payscle of 

R.3600-5800/- as T.C.S.-I officer, while he was 

prcxaoted to Indian Administrative Service. The 

State Government fixed his pay as an I.A.S. officer 

at the maximum of lAS Scale i.e. Rs.4700/- of the 

scale with the residue of Rs.600/- in the pay as 

T.C.S.-I as personal pay to protect his substantive 

pay i.e. last basic pay of the State Civil Service 

minus the maximum amount of the I.AS. Payscale. 

According to the Jama 	Government of India's tt 

letter ... 
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letter dated 21.1.88 which has been annexed as 

Annexure-4 to the application, the personal pay 

shall be observed in future increment/increases 

of pay.  Thereafter the officer concerned 

earned the 2 (two) stagnation increments at the 

rate of Rs.125/- each on 5.12.90 and 5-12-92 

after completion of every two years of service. 

According to the Government of India's instruction, 

persona]. pay (substantive) were adjusted against 

the stagnation increment alled in the shape of 

personal pay. This deponent further states that 

after his promotion to Junior Admn. Grade in the 

scale of Rs.3950-5000/-, the pay of the applicant 

was fixed at Rs.5,000/- iae. Vc at the maximum 

with effect from 1.1.93 by merging the personal 

pay allowed at the time of promotion to l.A. S. and 

a residue pay of Rs.500/- was allowed as personal 

pay. On promotion to Junior Admn Grade, the 

applicant would not be entitled for drawing the 

stagnation increment in the nature of personal pay, 

which he drew in the Senior Scale, though the 

personal pay of Rs.500/- as stated above would 

continue to be admissible to him as per Government 

of India's decisioWinstruction. 

A copy of the said carniunication issued by 

the Desk Officer, Govt of India,14inistry 

of Personnel, Public Grievances and Pension, 

Department of Personnel and Training in the 

month ... 	- 



S 
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month of December,1993 to the Chief 

Secretary to the Government of Tripura 

relating to the benefit of the stagna-

-tion increment to I.A.S. officer 

promoted fran Senior Time Scale to Junior 

Admn Grade is annexed herewith and marked 

as ANNJXt3R-'A'. 

4. 	That as regards the statements made in 

paragraph 4 of the application, this deponent denies 

the correctness of the same and begs to state that 

a provisional pay slip was issued by State Govern-

-ment 	: the F.D's Pay slip No.9 (3.)(44) FIN(E)/88 

dated 16.8.93 fixing the pay of the applicant on 

promotion to Junior Admn Grade with effect from 

1.1.93 but at• the time of fixation of his pay on 

promotion to the said grade, the State Government 

inadvertently did not adjust the personal pay 

against the future increase of the pay of the 

applicant which was however, done at a later stage 

in the revised payslip issued on 10.2.94 and XX as a 

result, recovery of Rs.6,468/- was made which the 

State Government was entitled to nke being the 

amount paid in excess. This deponent further states 

that as per instruction of the Government of Tripura, 

pay of the applicant was re-fixed after adjusting of 

personal pay against the stagnation increment and 

also merging the personal pay (substantive) with pay 

on promotion 
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on promotion to the Junior Admn Grade in the scale 

of Rs.3900-5000/- with effect from 1.1.934fter 

re-fixation of pay, a revised payslip was issued 

on 10.2.94 on modification of ,earlier payslip and 

as such, recovery of the said amount of Rs.6,468/-

effected due to overdrawal by the applicant. The 

said fixation of pay and recovery was done as per 

rules and as per instruction issued by the Government 

oE India in that regard. 

5. 	That as regards the statements made in 

paragraphs 7(vii) and 7(viii) of the application, 

this deponent states that the payslip was issued 

inadvertently due to some mistake and which was 

when came to the notice of the State Goverrijrt, was 

rectified by issuing a revised pay slip on 10.2.94 

showing the actual pay of Ja the applicant. In this 

connection, this deponent begs to reiterate the 

statements made hereinbefore in this written 

statement. 

66 	 That as regards the statements made in 

paragraphs 7(ix) and 7(x) of the application,thjs 

deponent begs to reiterate the statements made here-

-inabove in this written statement. 

7. 	That as regards the statements made in 

paragraph 7(xi) of the application, this deponent 

states ... 
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states that the 2 (two) stagnation increments 

@Rs.125/ each were allowed to the applicant 

over his personal pay of Rs. 800/- by mistake, 

which were subsequently revised and accordingly, 

the payslip was issued reducing the personal pay 

(substantive) as per the Government of India s 

instruction but the total amount of personal pay 

- 	 was the same as before. In this connection, this 

deponent also begs to reiterate the statements 

made hereinbefore in this written statement. 

That as regards the statements made in 

paragraph 7(xii) of the application, this deponent 

states that the payslip of the applicant after 

re-fixation on promotion issued on 10.2.94 was a 

correct one and previously a provisional payslip 

was issued due to some mistake. 

That as regards the statements made in 

paragraph 7 (xiii) of the application, this deponent 

states that the over-payment made to the applicant 

was subsequently recovered on the basis of the 

revised payslip issued on 10.2 0 94 before retirement 

of the applicant. This deponent further states 

that under Rule 5(a) of the I.A.S. Pay Rules,1954, 

a member of the IA.S* is entitled to stanatton 

increment for every two years of service rendered 

after reaching maximum of paysca].e but ceases to 

- 	 draw •.. 
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draw (stagnation increment) on promotion to higher 

grade. Since the applicant got appointment to the 

Junior Adma Grade of I.A.S. with effect from 1.1.93 
not 

he wasLentitled to draw stagnation increment,which 

he drew in the Senior Scale, for his promotion to 

the higher grade. 

10. 	That as regards the statements made in 

paragraph 7 (xiv) of the application, this deponent 

states that since the E increment (stagnation) 

increases the pay of the applicant, the amount 

equal to the per sonai pay (stagnation) has been 

adjusted by reducing the personal PaY (substantive). 

This deponent states that neither the stagnation 

increments were added to the basic pay nor the 

same has been taken into account for fixation of 

pay on the promotion, to higher grade. 

1,10 - 	 That as regards the statements made in 

paragraph 7 (xv) of the application,, this deponent 

states that the adjustment of personal pay (*t*-

*i 	(substantive) granted to the applicant 

for protection of his substantive pay against the 

stagnation increment was made as per Government of 

India's guidelines/instructions. , Since the stagna-

-tion increment w&z increases the pay of the 

applicant that has to be adjusted by reducing the 

amount of personal pay (substantive) as granted on 

prcTaotioz2. . . 

F' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
Co 

GUWAHATI BENCH 	 - 	0 

In the matter of: 	 •. 

co 
O.A.No..33 of 1995 

Shri S.N. Gupta 	 Applicant. 

• 	-Vs- 	 : 
-0 

Union of India and Ors . ....... Respondents. .' 

-AND- 

In the matter of: 

Written Statement on behalf of 

Respondent No.!, 

I, Y.P. Dhingra, Desk Officer 1  Ministry of 

Personnel, Public Grievances and Pensions 5  Department 

of Personnel and Training 3  New Delhi, do hereby 

solemnly affirm and declare as foijows:- 

That a copy of application alongwith an order 

passed by this Hon'ble Tribunal have been served upon 

the respondents and being called upon, I do hereby 

file the Written Statement on behalf of respondent 

No.1. 

That the lAS (Pay) Rules have been amended on 

14,7.1995 and by that amendment, protection of State 

• 	 pay in respect of promoted officerscan be allowed on 

notional basis 	with 	retrospective 	effect 	from 

Lo 	1.1.1986. 	Actual benefits on this count are already 

available from 9.5.1294. The applicant in this case 

should therefore have no grudge in so far his relief 

sought for is concerned. The application is now 

infructuous in view of the amendment made on 14.7.95. 

LI 

0 
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The said amendient containing No.26011/2/93-AIS(II)7A 

dated 14.7.1995 issued by the Government. of India, 

• Ministry of Personnel, P.G. and Pensions (Department 

of Personnel and Training), New Delhi is enclosed and 

same is marked as Annexure R.I. 

• 	 3. 	That in view of 	the amendments as per 

Annexure R.1, the present a;pplication is liable to be 

• 	 dismissed being infructuous. 

4. 	That this Written Statement is iled bonafide 

and in the interest of just ice. 

(qi 2 
(Y. P. CFIINGRA) 

• 

k (ffcr 
VERIFICATION. 

lkiTf-11TT Iq  
• 	 Deptt. of PrscrflEl & Ttainm 

•Tl1 	R 
Government of india 

• 	 I, Y.P. Dhingra, Desk Officer, Ministry of 

• 	 Personnel, Public Grievaices and Pensions, Department 

of Personnel and Training, New Delhi 3  do hereby 

solemnly affirm and declare that the contents made in 

paragraph I of this Written Statement are true to my 

knowledge and those made in paragraph 2 are derived 

from records which I believe to be true and rests are 

humble submissions before this Hon'ble Tribunal. 

AND I sign this Verification on this 

day of 	 , 196 at New Delhi. 

qi 	ri- :r). 
(Y. P. UHINGRA). 

Desk Officer 

Deptt. 	.: 	 • & Training 
d . 

Goveriwent of india 



• (To BE PUBLISFD IN THE GAZETTE OF INDIA PART II SCTON 3 
SUB-SECTION() ) 

No,2O1l/2/93-AIS(II)-A 
Government of India 

Miniatry of Personnel, P.G. & Pensions 
(Deptt. of Personnel & Trg,) 

New Delhi, the / 

NOTIFICATION 

exercise of the powers conferred under sub section 
(1) of Section 3 of the All India Services Act, 1951(61 of 1951) 
and in consultation with the State Govèrnrñeñts concerned, the 
Central Government hereby makes the following amendments to the 
Notification of the Government of India in the Ministry of Personnel )  
Public Grievances and Pensions No, GSR 436(E) published in the 
Gazette of I -idia Part II. Section 3 stib-section(i) dated the 9th 
May, 1994, namely:-. 

• 	 In the said Notification, for sub-rule (2) of rule 
1., the following sub-rule shall be substituted, namely:- 

,(2) They shall come into force on the date of their 
publication in the of ficial Gazette. Notional 
benefits on account of these amendments shall, 

• 

	

	 however, be admissible from the 1st day of 
January, 1986" 

(y.p/ óhingra) 
Desk officer 

EXPLANATORY MOANDUN 

The State Civil Service Officers and Non-State Civil Service 
Officers appointed in the Indian Administrative Service under the 
Indian Administrative Service (Appointment by Prornotion)Regulatio-
ns, 1955 and the Indian Administrative Service (Aprointment by 
Selection) Regulations, 1956 respectively, had been demanding 
protection of pay drawn by them in the State Governments, on their 
appointment in this Service. Such protection was earlier available 
to the extent of the maximum of the Senior Time Scale of this 
Service and Personal Pay with the conditions that pay plus personal 
pay would not exceed P3.5700/- per month and the personal pay 
wouldbe-absorbed in future increments/increases in pay. The 
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Indian Arninjstrative Service (rny) Rules, 1954 were accordingl 
amended Vide this Departrrient 2 s Notification nmbe 	G6411.436(E), 
dated 9th May, 1994 so as to provide for the protection of 
their State pay to the extent of fls,5700/- .e. the maximum 
of the Selection Grade which is the third and the last component 
of the Senior Scale of the Indian Administrative Service, and 
the concept of 'personal Pay' was done away with. These 
amendments were made effective from the date of their publication 
in the Official Gazette which was 9th May, 1994. As the 
date of effect of the said Notification is till causing 
hardship to the S.C.S./Non-S.C.S. officers appointed in the 
I.A.S., it has been decided to make these aiiendments notionally 
effective from 1.1.86 from when the reviscdpay scales in 
respect of the All India Services came into being on the 
recommendations made by the Fourth Central Pay Commission. 
Whereas the promoted lAS officers would get their pay ref ixed 
on this basis from 1.I86 no arrears of pay on account of this 
amendment for the period from 1.1.86 to 8.5.94 would be 
admissible. 

It is certified that no member of the Indian Administ-
rative Service is likely to be adversely affected by this 
Notification being given retrospective effect from 1.1,86 on 
notional basis, 

- 

Y.P. Dhingra I 
Desk Ifficer 

To. 

The Manager, 
Govt. of India Press, 
Mayapuri, 
1EW IL'LHI. 

I 
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NOTE:t The Principal Iules were published vine Gazette NO. 158 

daed 14.9.1954 and were subseuenb1y amended U4de the 

following notificatiOnS- 

Sl.NQ. G.S.R.NO. Date S.NO. G.S.R.NO. Date 

------------------------- ------------------- - 
900 26.6.1976 

1. 
2. 

22 
51(E) 

12,.1.1974 
26.2.1974 

54. 
55, 417(E) 22.6.1976 

3. 5.2(E) 28.2.1974 56, 426(E) 25,6.1976 

4. 272" 16.3.1974 57& 911' 10.7.1976 

5. 186(E) 25.4.1974 58. 405E) 16.6.1976 

6. 664 29.6.1974 590 . 	 466(E) 23.7.1976 

7. 725 13.7.1974 60. 1157 7.8.1.976 

8. 778 27.7.1974 61. 786(E) 31,8.1976 

9. 374(E) 26.8.1974 62. 789(E) 7.9.1976 

10. 376(E) 26.8.1974 63. 136 25.9.1976 

11. 378(E) 26.8.1974 64. 822(E) 31.8.1976 

12. 976 14.9.1974 65. 849(E) 15.10.1976 

13, 979 14.9.1974 66. 859(E) 1,11.1976 

14. 1013 . 21.9.1974 67. 947eE) 24.12.1976 

1510 1066 5.10.1974 68. 954(E) 27.12.1976 

16. 427(E) 16,10.1974 .  69. 	. 125 29.1.1977 

17. 430(E) - 	 17.10.1974 70. 45 28.1.1977 

18. 1202 16.11.1974 710 52(E) 1.2.1977 

19. 467(E) 15.11 1 1974 72. 473 	. .... 2.4.1977: 

20. 468(E) 
- 

15.11.1974. 73. •863 9.7.1977 

21. 469(E) 15.11.1914.. 74. 531(E) 19,7.1977 

220 1260 30.11.1974 75 545(E) 29.7.1977 

 1300 7.12.1974 76, 549(E) 3.8.1977 

 1348 21.12.1974 77. '65(E) 23.8.1977 

250 92 25.1.1975 78 1286 1.10.1977 

26. 176 8.2.19750  655(E) 23.8.1977 

27, 48 18.1.1975  45 4.1.1978 

280 309 8.3.1975 .81. 	. 5(E) 6.5.1978 

29. 185(E) 2.4.1975 82. 	. 21'5 11.2.1978, 

30. 281(E) 16.5.1975 834 952 2947.1978 

31. 278(E) 13,5.1975. 84, 586 27.5.1978 

32. 293(E) 23.5.1975 85. 666 27.5.1978 

33. 296(E) 26.5.1975 . 	 86. 923 22.7.1971' 

34. 305(E) 28.5.1975 87, 1127 16.9.1978 

35. 752 21.6.1975 88. 1236 14.10.1978 

36. 345(E) 25.6.1975 89. 1281 .28.10.1978 

37. 433(E) 30,7.1975  1278 	: 28.10.1978 

381 458(E) 22 4 8.197  1326 11411.1978 

39. 472(E) 29.8.1975 92.. 575(E) 8.12.197 

40. 2661 15.11.1975 . 	 93 0 . 159 3.2.1979 

41. 2557 25,10.1975 ,0 	 94 472 31.3.1979 

42. 1 3.1.1976 95. 628 28.4.1979 

43. 8(E) 1.1.1976,  291(E) 10.5.1979 

44 74 	0 	 0  17.1.1976  290(E) 1045.1979 

45. 26(E) 17.1.1976 98i, 771 9,6. 1979 

46. , 61'(E) 31.1.1976 99. 812 16.641979 

47, 197 14.2.1976 100. 1038 11.8.1979 

48. 73(E) 10.2.1976 101. 1016 
5.91(E) 

4,8.1979 
24.10.1979 

49. 
50, 

234(E) 
236(E) 

17,3.1979. 
17.3.1979 

1024 
1034 1372 17.11.1979 

51. 201(E) 6.4.1976 	. 104. 60(E) 
1.629(E) 

27.11.1979 
17.11.19 79 

52. .603 
330(E) 

1.5.1976 
11.5.197.6. 

1051 
106, 5.97(E) 30.10.1979 

53.  77 .26.1.1980 

 •24(E) 30.1.1980 

LI  
CI 
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G.S.R.NO -2___ Date S V..  

109. 159 9.2.1980 167. 708(E) 3.8.1985  
24.8.1985 

110. 220(E) 21.4.1980 168. 792 
V 

 919 5.10.1985 
222(E) 21.4.1980 

' 

169. 
170. 1141 14.12,1985 	

V 

112, 288(E) 
290(E) 

21,4.1980 
5.6.1980 171. 884(E) 12i98 4. 	5 

113, 
114. 447(E) 24.1.1980 172. 38 18,1.1986 

V 

82195ô 
115. 770 26.1.1980 173. 98 

218 
V 

22.198 
116. 952 

530(E) 

20.9.1980 
8 • 9 • 1980 

 
 226 V 29.3186 

117. 
118, 523(E) 8,9.1980 176. 378 315.136 

20, 9,1986 
119. 	V  572(E) 7.10. 1980 	: 

8.11.1980' 
177. 
178. 

.766 	.. 

V 	885 18.10.1986 
 
 

120 
701(E) 1'7.12.1980 179. 1068 13.12.1986 

10.1.1987 
122. 703(E) .17.12.1980 1-80. 	- V 	

22 
90 	V 14.10.1987 

123, 47(E)- 5.2.1981 
28.2.1981 

181 
182. 284(e) 13.4.1987 

 
 

230 
295 

;V' 

21.3.1981 	
* 

183. 471 20.6.1987 
15.8.1981 

 293(E) 15.4.1981 1846 
185. 

615 
796(E) 18.9.1987 

 295(E) 15,4.1981 
', :6.6.1981 1860 767 	V  17.10.1987 

 
1290 

529 	V 

489 
V 	

23,6,1981 187, 	V 842 .. 	15.11.18'l 
5.124981 	

4VV 	
V 

130, 615 	V 4.2.191 
11.7 1 1981 

188. 
189. 

902 
960 26.12.1987 

 
 

640 
890 5.9.1981 190. 962 26.12.1981 

V 

14.12.1981. 
133. 926 19.10.1981 191. 685(E) 	' 

23.1.1988 
134. 945 24.10.1981 192. ' 52 

295 16,401988 
135, 422 8.5.1982 

' 

 
 297 	- 16.4.1988. 

136. 420 8.5.1982 
5.6.1982  654(E) 26.5.1988 

 
 

510 
610 11.7.1982 1969 ' 761(E) 30.6.1988 

V 	 20.8.1988 
1390 61-1 - 24.7.1982 

24.7.1982 
197. 
1980 

. 	659 
' 831(E) 2.8,1988 

1400 
141. 

619 
777 18.9.1982 199. 745 

1223(E) 

24,9.1988 
28.12,1988. 

142. 6-1 9(E) ' 20. 10,1982  
31.12.1988 

143, 631(E) 29.10.1982.  1004 
1108 31.12.1988 -. 

144. 933 	V  20,11.1982 
442.1982, 

'02. 
233. '80(E) 3.2.1988 

 
 

958 
764(E) V  18.12. 1982 204. 336(E) 

-341(E) 
1.3,1989 
28.3.1989 

V 	147. 18(E) ' 	10 1 1.1983 
12.3.1983 

 
 - 	311 6.5.1989 

 
 

204 
333 i5.4.1983 201.. 418 11.6.198 9  

17.6.1989 
 441(E) 4 4.5V .1983 208. 420 

492 22.7.1989 
151, 508 16.7.1983 

10.12.1983- 
209, 
2100 804 4.11.1989 

 
 

932 
899(E) 20.12.1983 211,.., V 	

869 25.11.1989 
25.11.198 9  

 901(E) 
918(E). 

20.12.1983 
24.12.1983 

212. 
2130 

810 
1044(E) 6.12.1989 

 
156, 

V 

35 21.1.1984 214. 263 5.5.1990 
30 0 6 ( 90 

1576 
V 	158. 

400 	
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